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BEFORE THE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No. 432 of 2023)

IN THE MATTER OF:

Radhey Shyam Sehara «see. Applicant
' Versus

State of Uttar Pradesh & Ors. ..... Respondents

REPLY/RESPONSE FILED BY THE RESPONDENT NO.6

i.e.

M/S _AMBEY KAPADA UDYOG (M/S_AMBEY

PROCESSORS).

MOST RESPECTFULLY SHEWETH:

1.

That the answering Respondent i.e. M/s Ambey Kapada
Udyog (M/s Ambey Processors), the Respondent No.6 in the
captioned Original Application being O.A. No. 432 of 2023,
is filing present Reply/Response through Sh. Santosh Parikh,
who, being the director of the Respondent No.6, is duly
authorized to sign & verify this present Reply/Response, to
file documents, to sign Vakalatnama, to depose before this
Hon’ble Tribunal and to do all such other act (s) as may be

necessary for this present Reply/Response.

That the Applicant i.e. Sh. Radhey Shyam Sehara is the
national chairman of Paryavaran Kranti Sena having its office
at: 278, Takiya Kavaldah, Surajkund, Gorakhnath, Gorakhpur
(U.P.). That the Applicant, vide a Letter dated .23.03.2023,
sent a complaint to this Hon’ble Tribunal regarding pollution
of River Aami near village panchayat Adilapar Bhansar,

Block — Piprauli, Gorakhpur due to discharge of untreated

D
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industrial effluent from industries situated in GIDA,

Sahjanwa, Gorakhpur, thereby requesting this Hon’ble

Tribunal to take severe action against the polluting industries.

That this Hon’ble Tribunal, vide its Order dated 01.08.2023,
treated and registered the said Letter dated 23.03.2023 as
Original Appiication being O.A. No. 432 of 2023 titled as
“Radhey Shyam Sehara Vs, State of Uttar Pradesh & Ors.”
and directed to constitute a Joint Committee comprising of
Uttar Pradesh Pollution Control Board (UPPCB) and District
Magistrate (DM), Gorakhpur to verify the factuai position and

take remedial action.

That in cdmpliance to the said Order dated 01.08.2023 passed
by this Hon’ble Tribunal, a Joint Committee was constituted
comprising of A.D.M., Gorakhpur City and Sh. Anil Kumar
Sharma, Regional Officer, UPPCB, Gorakhpur. That the said
Committee inspected the units of the answering Respondent
on 10.08.2023 and a Joint Inspection Report dated 10.10.2023
was filed by the said Joint Committee before this Hon’ble
Tribunal, which is available on the website of this Hon’ble

Tribunal.

Analysis of the Joint Inspection Report dated 10.10.2023:

(a) That the discussion with respect to the answering
Respondent is contained from Page No.5 to Page No.7
of the said Joint Inspection Report dated 10.10.2023.

(b) That a perusal of the said Joint Inspection Report dated

10.10.2023 shows that the answering Respondent is a

compliant unit and is operating its units with all the



(c)

(d)

(e)

¥
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necessary permissions, licenses, Consent to Operate

&

and/or No Objection Certificates (NOCs). That the

answering Respondent is duly following all the
directions /guidelines issued time to time by the statutory
authorities and is following all the law which are
necessary to operate the industry.

That further perusal of the said Joint Inspection Report
dated 10.10.2023 shows that the answering Respondent
has installed and is operating all the necessary
equipments i.e. two separate ETPs for both its units,
necessary flowmeters, required OCEMS etc as required
by law.

That further during the inspection of the answering
Respondent on 10.08.2023, the said Joint Committee
collected waste water samples from both the ETPs of the
answering Respondent and sent the said waste water
samples to the Central Laboratory, UPPCB, Lucknow
for thorough analysis. That the analysis of the said waste
water samples shows that all the parameters of the said
waste water samples were within the prescribed limits.
That as such the said Joint Committee has observed in its
said Joint Inspection Repdrt dated 10.10.2023 that the
parameters of the final common treated water discharged
in GIDA drain was found within the norms of the
standards stipulated by CPCB. That further said Joint
Committee has also observed in its said Joint Inspection
Report dated 10.10.2023 that any bye pass system for
discharge of untreated effluent was not found maintained

in the units of the answering Respondent.
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That, thereafter, this Hon’ble Tribunal, vide its Order dated
13.10.2023 seek response from the Respondents including the
answering Respondent. That in compliance of the Order dated
13.10.2023, the answering Respondent is filing this present
Reply /Response.

Submissions of the answering Respondent:

7.

That the answering Respondent is a textile dyeing and
processing unit established in the year 1995. That the
answering Respondent uses polyester /viscose gray cloth,
dyes and dyeing chemicals as raw materials. That the
answering Respondent has two units one situated at: FL-2,
Sector-13, GIDA, Sahjanwa Road, Gorakhpur (U.P.) and
other at: FL-3, Sector-13, GIDA, Sahjanwa Road, Gorakhpur
(U..P.).

That the answering Respondent has installed Jets and Jiggar
machines for dyeing of polyester /viscose gray cloth in both
its units. That the answering Respondent has also installed
decadising, calendering and folding machines for processing
of the dyed cloths in both its units. Detailed Flow-chart of
Dyeing & Processing of polyester /viscose gray cloth is

annexed as Annexure: R6/1.

That the answering Respondent has been registered as MSME
unit by the Department of Industry, Government of Uttar
Pradesh. True copy of the MSME Registration Certificate of

the answering Respondent is annexed as Annexure: R6/2.




10.

11.

12.

13.
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That the answering Respondent has two borewells in each of
its units [total four borewells] for meeting its water
requirements. That the answering Respondent have No-
Objection Certificates (NOCs) for all four bore-wells issued
by the Ground Water Department, Uttar Pradesh. True copies
of No-Objection Certificates (NOCs) issued by the Ground

 Water Department, Uttar Pradesh are collectively annexed as

Annexure: R6/3 (Colly).

That the answering Respondent has obtained Consent to
Operate under Section 25/26 of the Water (Prevention and
Control of Pollution) Act, 1974 and under Section 21/22 of
the Air (Prevention and Control of Pollution) Act, 1981. True
copy of the Consent to Operate (CTO) issued by the UPPCB

is annexed as Annexure: R6/4.

That the answering Respondent has also obtained -
authorization under Hazardous and Other Waste
(Management and Transboundary Movement) Rules, 2016
for the UPPCB. True copy of the authorization under
Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016 is annexed as
Annexure: R6/S.

That the answering Respondent is duly complying with the
conditions imposed in the aforesaid Consent to Operate
(CTO) as well as imposed in the aforesaid authorization under
Hazardous and Other Waste (Management and
Transboundary Movement) Rules, 2016 issued by the
UPPCB.
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That in the industry of the answering Respondent, generation
of domestic effluent takes place from water used in domestic
purposes such as bathing, cloth washing and toilet flushing
etc. That .the answering Respondent has installed septic tank
and soak pit for the treatment and disposal of the domestic
effluent which is an approved method for the treatment and
disposal of less quantity domestic effluent. That as per the
Consent to Operate (CTO) issued by U.P. Pollution Control
Board to the answering Respondent, the consented Domestic

efﬂuent‘quantity is 13 KLD. .

That in the industry of the answering Respondent, the
generation of industrial effluent takes place from scouring,
dyeing, washing process and boiler blow down etc. That as
pt::r the Consent to Operate (CTO) issued by U.P. Pollution
Control Board to the answering Respondent, the consented

industrial effluent quantity is 500KLD.

That the answering Respondent is treating its industrial

effluent through Effluent Treatment Plant (ETP). That the
answering Respondent has two separate ETPs for each of its
units. That the installed capacity of the ETP installed in
campus-I (FL-2) is S00K1.D while present flow of effluent is
approximately 200 KLLD and the capacity of the ETP installed
in campus-II (FL-3) is 1000KLD while present flow of
effluent is approximately 300 KLD. That the ETP installed in

‘both the campuses are based on Activated Sludge Process

(ASP).
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That both the installed ETPs consists of primary, secondary
and tertiary treatment units, That the ETPs installed in the
units undertakes physical, chemical and biological treatment
processes. That the ETPs installed in the both the units of the
answering Respondent consists of — bar screen, pH correction
tank, alum dosing tank, oil & grease trap, effluent collection
tank, equalization tank, lime dosing tank, poly dosing tank,
reaction tank (1 & 2), settling tank, Primary Clarifier, Nutrient
Dosing Tanks, Aeration Tank, Secondary Clarifier, Multi-
Grade Filter, Activated Cérbon Filter, sludge collection tank
and filter press. Process Flow Diagram of the Effluent
Treatment Plant (ETP) of the answering Respondent is

annexed as Annexure: R6/6.

That the effluent generated from production processes and
utilities is first of all passed through bar screen for the removal
of coarse floating materials. That after that effluent is passed
through pH correction tank and then passed through oil &
grease trap for removal of oil and grease present in the
effluent. That thereafter the effluent is passed through
reaction tanks for removal of impurities present in the effluent
in suspension, dissolved and colloidal forms through
coagulation. That thereafter, the effluent is sent to the
sedimentation tank and primary clarifier for solid separation
through solid — liquid separation process. That the sludge
recovered from the sedimentation tank and primary clarifier
is sent to the sludge collection tank. That thereafter
approximately 40 — 50% of primarily physically and
chemically treated effluent is passed through MGF & ACF.
That the effluent coming out from the outlet of ACF is
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recycled into dyeing process. That the waste water generated
from the backwash of MGF & ACF is sent to influent drain.

That rest effluent coming out from primary clarifier is sent to

‘the aeration tank for organic load removal present in effluent.

That thereafter the effluent is sent to the secondary clarifier
for solid separation through solid — liquid separation process.
That part of the separated secondary sludge is recycled to
aeration tank for maintaining active biomass in the aeration
tank required for degradation of organic load and rest sludge
is sent to the sihudge collection tank. That thereafter
supernatant of secondary clarifier is collected into effluent
collection tank from where it is fed to MGF for removal of
suspended solids. That thereafter the effluent is sent to ACF
for removal of traces of colour present in effluent. That waste
W:ater generated from the backwash of MGF & ACEF is sent to
influent drain. That from the outlet of ACF, a part of the
treated effluent is recycled into process and utilities and the
remaining effluent is discharged into GIDA industrial drain
which meets Sariya Nala and Sariya Nala ultimately
discharges into Aami River at a distance of approximately 5.0

Kms away from the answering Respondent.

That the sludge collected into the sludge collection tank is
then fed to the filter press for drying and dewatering. That the
dewatered sludge is collected in HDPE bags and sent to the

- storage rooms from where it is sent to TSDF. That the filtrate

of the filter press is sent to influent drain of the ETP. That the
answering Respondent has installed flow meter at the inlet as
well as outlet of both its ETPs. Photographs of the ETP units

of the answering Respondent and electromagnetic flowmeters



20.

21.

22,

installed at the inlet as well as outlet of both the ETPs of the

answering Respondent are collectively annexed as
Annexure: R6/7 (Colly).

That the answering Respondent has installed Online
Monitoring System on the combined outlet of both its ETPs.
That the said Online Monitoring System is duly connected to
the server of the CPCB. Photograph of the Online Monitoring

System is annexed as Annexure: R6/8.

That the answering Respondent has also installed high
resolution PTZ night vision camera at the final outlet drain of
the answering Respondent. Photograph of the high resolution

PTZ night vision camera is annexed as Annexure: R6/9.

That in the industry of the answering Respondent, generation
of fly ash takes place from burning of fuel in boiler and
thermic fluid heater. That in the industry of the answering
Respondent, rice husk, which is an agro waste, is used as fuel.
That the generation of fly ash from both the campuses (FL-
2& FL-3) of the answering Respondent in the year 2021, 2022
and 2023 and its disposal is given in the table below:

Particulars Unit 2021 |' 2022 2023

Fuel Burnt MT 17400 14808 19824

Fly ash generated | MT 2610 2257 2974

Method of disposal

Filling of Filling of Filling of
industrial plot industriad plot industrial plot

Geo-coordinates of Latitude Latitude Latitude

disposal site 26.74391 26.7437 26.74066

Longitude Longitude Longitude
83.22988 83.22823 83.23291
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23. That the fly ash Generated from the answering Respondent in
the year 2021, 2022 and 2023 has been disposed of in a
scientific manner for filling of industrial plots situated in
GIDA Industrial Area. That the transportation of the fly ash
from industry to disposal site is being done through closed
vehicles. That water spraying on the fly ash is being done after
unloading of ash carrying vehicle for the control of fugitive

emission.

24. That the details of the main source of air pollution, their
capacity, fuel used, Air Pollution Control System (APCS)

installed at both the units of the answering Respondent is as

under:
Unit Source of air Capacity Fuel | APCS installed Stack
: pollution Height
1 (i) Boiler0lno. |6 TPH Rice [ Cyclone Type | Common
Husk | Dust Collector Stack of
height
(i) Thermic Fluid | 15 Lac Kilo | Rice | Cyclone  Type | 30.5
Heater Calorie Husk | Dust Collector meter
2 |(i) Boiler 0l no. |3 TPH Rice | Cyclone Type | Common
Husk [ Dust Collector Stack of
(i} Thermic Fluid height
Heater 15 Lac Kilo | Rice | Cyclone Type | 30.0
‘ | Calorie Husk | Dust Collector meter

Photographs of the Air Pollution Control System (APCS)
installed at both the units of the answering Respondent are

collectively annexed as Annexure: R6/10 (Colly).

Submissions with respect to the queries raised by this Hon’ble
Tribunal in Para No.3 of its Order dated 13.10.2023:

25. Environmental Clearance (EC): That the answering

Respondent is a Textile Dyeing & Processing industry and is
not covered in Schedule — 1 of EIA Notification, 2006 and,

therefore, there is no requirement of obtaining Environmental
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Clearance (EC) by the answering Respondent. That, however,

W

the answering Respondent had obtained Consent to Establish
(CTE) from the UPPCB before installing its units.

Compliance with respect to CTE & CTO conditions: That

the answering Respondent was established its unit in the year
1995 after obtaining prior CTE from UPPCB and the
answering Respondent duly complied with all the conditions
mentioned in its CTE. That the answering Respondent is
regularly obtaining CTO from the UPPCB since its inception.
That the answering Respondent is duly complying the
conditions imposed in the CTO issued by the UPPCB.

Plantation /Green Belt: That the fotal plot area of both the
units /campuses of the answering Respondent is
approximately 6.0 acres. That the answering Respondent has
developed green belt in the open area within the premises and
also made plantation outside the premises of the answering
Respondent in the nearby Village — Sihapar, Tehsil -
Sahjanwa, District—Gorakhpur (U.P.) in consultation with the
UPPCB. That the total plantation /green belt developed by the

answering Respondent is approximately 7200 Square Meter.

That the details of the total number of trees planted, total area
covered and details of species of irees in the Green Belt
developed by the answering Respondent is given in the table

below:

Location of Plantation ‘Latitude & Area of Local Name of

Longitude of Plantation | Species of Tree &
Plantation Site (Square Number
Meter)

Inside Industry Premises | (i) Lat 26.74524 1350 1.Mahogani - 43
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Long 83.2356 2. Ukalyptus - 05
(ii)Lat 26.74534 1188 1. Sagaun - 45
Long 83.23564
(iii)Lat 26.74541 250 1. Neem-02
Long 83.23563 2. Ashok-32
3. Sagaun-01
4. Gurhal-11
5. Bael-01
6. Mango-01
7. Phycus-07
8. Harsingar-02
(iv)Lat 26.74557 65 1.Phycus-08
Long 83.23588
(v)Lat 26.74527 175 1.Neem-01
Long 83.23573 2.Mango-01
3 Mahogani-13
4.Sagaun-02
5.Kaner-01
6.Phycus-09
7.Chitwan-02
(vi)Lat 26.74571 75 1.Ashok-09
. Long 83.2360 2.Phycus-01
3.Chadani-01
(vii)Lat 26.7454 72 1.Mahogani-12
Long 83.23593
Outside Industry (i)Lat 26.76317 2550 1.Sagaun-142
Premises (Village- Long 83.17579 2. Jamun-02
Sihapar, Tehsil- 3.Sheesham-03
Sahjanwa,District- 4 Kachnar-02
Gorakhpur ) 5.Neem-01
6.Aawla-02
7.Amrood-01
8.Mango-05
9.Harsingar-01
(ii)Lat 26,76185 1475 1.8agaun-195
Long 83.16982 2. Neem-01
3.Lichi-01
4.Bacl-01
5.Pakar-01
6.Ukalyptus-08
7.Mango-04
Total 7200 Total No. of Trees
Planted - 580

Photographs of the plantation /green belt developed by the

answering Respondent are

Annexure: R6/11 (Colly).

collectively annexed as
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29. CSR /CER Activities:

(a)

(b)

CSR._Activities: That as per the balance sheet for the

financial year 2022 — 23 of the answering Respondent,
the net worth of the answering Respondent’s unit is less
than 500 crores, turnover is less than 1000 crores and net
profit in the preceding three financial years is less than
5.0 crores. That, therefore, the answering Respondent -
does not fall within the domain of CSR. True copy of the
balance sheet of three consecutive financial years and
financial year 2022 — 23 are collectively annexed as

Annexure: R6/12 (Colly).

CER Activities: That the answering Respondent has
installed two ETPs (one for each unit), 04 Nos. of

cyclone type dust collector (02 Nos. of cyclone type dust
collector — one each for boilers and thermopack in each
unit), 02 Nos. of stack for flue gas emission (one stack
in each unit), electromagnetic flow meter at the inlet and
outlet of both the ETPs, 01 No. of Online Monitoring
System at combined outlet of both ETPs, 01 No. of PTZ
Night Vision Camera at the final outlet of the answering
Respondent. That apart from the above, the answering
Respondent has installed roof top rain water harvesting
system in both its units. That the answering Respondent

has also installed rain water recharging system in natural

“ponds in nearby villages such as Judian and Sihapar etc.

Photographs of the Rain Water Recharging System
installed by the answering Respondent are collectively
annexed as Annexure: R6/13 (Colly). That the

answering Respondent has developed green belt within
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its premises and making plantation every year as per the
directions of UPPCB. That the answering Respondent is
spending approximately Rs.5,00,000/- to Rs.6,00,000/-
per annum in the maintenance of the roof top rain water
harvesting system, rain water recharge system and
plantation. That as per the balance sheet of the answering
Respondent, the answering Respondent is spending
approximately Rs.29,00,000/- to Rs.30,00,000/- in every
financial year on the operation and mainienance of the

ETPs and APCS installed in the industry.

Generation and Disposal of Fly Ash: That the details of the
generation and disposal of the Fly Ash by both the units of the
answering Respondent from October, 2023 to December,

2023 is given in the table below:

@

Particular of | Type Oct, 23 Nov, 23 Dec, 23

Source of -
Fuel Fuel | Ash Ash Fuel Ash Ash Fuel Ash Ash
used | Used | Gen. [ Disp. | Used | Gen. | Disp. | Used | Gen. | Disp.

(MD [ (MT) | (MT) | (MT) | (MT) | (MT) | MT) | (MT) | (MT)

Boiler Rice | 750 112.5 | 112.5 | 638 957 | 957 | 840 126 126
Husk

Thermopack | Rice | 700 105 105 616 924 1924 | 812 121.8 | 121.8
Husk

Tatal 1450 | 217.5 | 217.5 | 1254 188.1 | 188.1 | 1652 2478 | 247.8

31.

That from the above table, it is clear that the ash generation
between October, 2023 to December, 2023 of the answering
Respondent is 217.2 MT, 188.1 MT and 247.8 MT
respectively and the whole generated ash was being disposed
off in a scientific manner in filling of low lying industrial plots

situated in GIDA.

Quality of water qua presence of heavy metals: That the

answering Respondent collected ground water samples from
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the borewells situated within the premises of the answering
Respondent, samples of untreated effluent and samples of
treated effluent of 09.01.2024 and send the said samples to the
MOEF & CC, Govt. of India approved laboratory i.e. M/s
Environmental and Technical Research Centre, 2/261
Vishwas Khand, Gomti Nagar, Lucknow for thorough
analysis. That as per the analysis report of the said samples,
the values of all the water polluting parameters for discharge
from a tfextile industry notified by MOEF & CC, Govt. of
India were found within the prescribed limits and heavy
metals were not detected in the said samples. True copy of the
Analysis Report issued by M/s Environmental and Technical

Research Centre, Lucknow is annexed as Annexure: R6/14.

[ ]

That from the afore-mentioned facts, it is clear that the
answering Respondent is a compliant unit and is operating its
unit with all the necessary permissions, licenses, Consent to
Operate and/or No Objection Certificates (NOCs). That the
answering Respondent is duly following all the directions
/guidelines issued time & again by the statutory authorities
and is following all the law which are necessary to operate the

industry.

That in the light of the submissions made by the answering
Respondent hereinabove and also in the light of the fact that
the answering Respondent is a compliant unit and is following
all the environmental norms, the said Original Application
No. 432 of 2023 may be closed as far as it is concerned

/related to the answering Respondent.

>



PRAYERS: o
In the facts and circumstances as stated above, it is therefore, R
most respectfully prayed that this Hon’ble Tribunal may
graciously be pleased to:

(1) Dismiss the Original Application being O.A. No.432/2023
titled as “Radhey Shyam Sehara Vs. State of Uttar Pradesh
&Ors.” filed by the Applicant in as far asit is related with
the answering Respondent;

(i) Pass such other/further order(s) as this Hon’ble Tribunal

may deem fit and proper in the facts & circumstances of the

RESPONDENT NO.6
THROUGH
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AFFIDAVIT
ikh, director of

1. Santosh Pankh sged about 63 years S/o Sh. Ramdhian Pari
rs) having its Unit at:
+ M/s Ambey Kapada Udyog (M/s Ambey Processo

5> & FL-3. Sector-13, GIDA, Sahjanwa Road, Gorakhpur (U.P.)

Respondent No.6 herein) do hereby solemnly affirm state as undcr -

1. That [ am the director of M/s Ambey Kapada Udyog (M/s Ambey
Processors) (the Respondent No.6 herein) and 1 am well conversant
with the facts of the case, as such | am competent to swear this
affidavit.

2. That the accompanying Reply/Response has been drafied by my
Counsel under my instruction and the content of the same have not
been repeated herein for the sake of brevity and the same may kindly
be read as part and parcel of the present Affidavit.

That I have read and understood the content of the accompanying

Reply/Response and present Affidavit and the same are true and

correct t0 my knowledge and nothing material has been conc
there from. @

FL-
(the

Ea}

DEPONENT
VERIFICATION:
Verified at onthis day of 2024 that the contents of the above

__GH affidavit are true and correct to the best of my knowledge
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M/S- AMBEY PROCESSORS (A UNIT OF SHREE RADIHA SERVICES (F) LTD.) INRECTOR- SANTOSH
PARIKH.

MICRD
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AL CATEGDR\ OF GENERAL

S.1. Name of Unitis)
+ [t hus- ANTBEN TROCESSORS (A UNIT OF SHREE RADILA SERVICES (T) LTD.)

PaDorBlok Na. | P NG-FL-2&F Name of Premised Bullding SECTOR -13, GIIA
crenh e | VallageTumn SAHIANEA DRiuck SAHSANWA
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e 'GROUND WATER DEPARTMENT

- (Mamami Gange & Rural Water Supply Department}
Ministry of Jat Shakti

Government of Uttar Pradesh
AnNEXoRE: R 6/3( tolly )
Form 8 (C) —_—
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER

[Under Sectlon 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NC: NOC031685
VALID FROM 12/08/2021 TO 11/08/2026
{UIS10{1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Fleglstratlon No. 2021 06000400
Name of tha Owner BHFIIGU NATH PANDEY
[an N Designaﬂnn : Super\nsor : Company Nare ' | AMBEY
. v : def} et AT ; PROCESSORS A
: : © . UNIT OF SHRI
! RADHA SEVICES
: _ P Lt
Company Address ; PLD’T No. FL-02 SECTOR 13, GIDA, GORAKHPUR Authorization Letter Downlosd :
- Sy AT . iR T :

Address ofthe Appllﬂant F'LDT No FL 02 SECTOR 13 GIDA SAHJANWA GOHAKHPUH U F' Applicatron No GRKPOB21NINCOOS |,

Date of Submisslon 1?.-'06!2021 o Specimen &gnature . ; )
Location Partlculars
Dlstrlct Gorakhpur Block | SAHJANWA ;_
Plot No..r‘Khasra No LAND DETA[LS ENCLOSED : Mumcipalitwcorporatmn No '
 Ward NoHolding No, ' LAND DETAILS :
. | ENCLOSED, '
Partlcular of the Existlng Well and Pumping Device
Date of Constmeﬁnn!Smking 24)‘05!1 995
7=, i of tha Well
Type of Well ' Tube Wel/Baring Depthof the Well (n 100,00
: : : rneter}
pﬁfpbse of well  Industrial . Assembly Size(For Tube ,
* el
Straimr Posltlm (For Tube Wan}
Type of Pump Ueed Centnfugai H P onhe Pump :' 1EI 00
operauonat Devine Elsctnc Motclr : Flate or Withdrawal 100 oo
; .; (m%r) :
Date ot Erlergi:ation (ln case ot Eledtrlc Pump} : 3&!06)‘2005
; Waximum Allowable Rate of | 100.00 _ Maximum Allowsle ' 3.00
WIthdrawal (m’fhr) ’ Runnlng Hours Per Day
Mulmum Allowable Annual 109500 : Rer:harge Flequared D.DD
. Extraction of Ground Weter: f . : :
ahoutbiank 143
RS
BEY PROCESSOR
A UnA‘stbi[f ShyeeRadha Services P4l Lid.) by -
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/I‘ ; L]
. Thls No-Oh]ecﬂcﬂ carl(ﬁcate authomas the owner appltcant (usar} tosinka we!l in the Iocatlon sper.ufﬁad at SJ (2) for extrachon of gmun tay.dt & rata
net exceading that a3 shown at Sl. (3j), for Rurning Hours per day as shown at 56, (3k), and for maximum atiowable annual extraction of ground water as -
i shown at Sl. (3i and is valid subject to the observance of the conditions siated overleat, :

+ Hoider of this NOC is hereby directad to assure annual recharge of 0.00 cubic meter, as epecified under the application form within the given time period. Z'
GENERAL CONDITIONS:

* « Holder of this NOG is heraby directed to fill from 1{A) for registering his/her well within 90 days as mentioned In spplication form shall only started after

. registration of his/er NOG.

"« Incase of any change of pwnership of tha prepesed well, fresh authorization has 1o be obtained,

"« All Users abetracting ground water in excess of 100 m3/d shaii be required to submit impacet assessment raport prepared by an gccredited consultant fram
CGWA and Nafiona! Accreditation Beard for Education ang Training (NABET). The repart should highlight enviranmenial rigks and proposad management
strategies i overcomea any significant environmental issues such as ground water leve! decline, land subsidence etc. within three months of completion of Ihe
sarne to Groumd Water Dapartmernt Uttar Pradash. The (ist of aceredited Individuals! Institutions is available on the officiel web-porial of CGWA. _

. » For the purpose of measuring and recotding the quantity of ground water extracted, every said user shal! affix gigiial water flow matess (conforming to BIS/ IS~
standargds} having tefemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be
prasumead that ihe quentity recorded by the meter has heen oxtractsed by the said user, unti the contrary is praved. The rate of extraction of ground watar from

. the wel shall not axcead to the recarded rate from water metars :

;. » The concamed Authority ressrves the right to stop extraction of graund water from the well due to quality hazards or any other raasons, if the situation so

- demands

. « In case of any change of ownership of the existing well, fresh registration has to bs obtained.

~» Mo change of focation, dasign, rate af withdrawal and pumping device in respect of the existing waii of this certificate shall ba made witiraut prior permission of

© the Competant Authorily. Any deviation in this regard shafl lsad to cancellation of this registration :

"« |ncase, eny of the particutars | information fumished by the spplicant in his application for isswanca of this registration is found to be incorrect during

_— verification at any subsaquent stage , this segisiration is liable for cantetiation.

=« The Certificate of Autharization/ NOG shall be valid for & peried of five years from the dats of issue. The appiicant shall have to apply for renswal through: 4

© fresh applicedion, at least ninely days prior to expiry of its validity.

- Construction of plezometers and installation of digital water level recorders with telemetry shail be mandatory tor user, Depth and zone tapped of plazometer
should be commensuraie with that of the pumping well. The data, cbtained from digital water lavel recorders shail be made available to this office on monthly

i

Piezometer i a berewsel) Mubewel! used only for measuring the water tevel by lowering ihe tapef saunder or aulomalic water lavel measuring equipment. It is
also used to take water sample for water quality testing when ever neaded. General guicelinas far installation of piezometers are as foliows:
[ 3

» The piezometar is to be installed/constructed at the minimurmn of 50 m distance fror the pumping well through which ground water is being withdrawn.
Tha diameter of the piezometar should be about 4" to &°.

o The degth of the plezometer should be same as is case of tha pumping wall from which ground water is baing abstracted. i, mors than one
piszameters are installed the second piezometer should moniter the shatlow ground water regime, It will facilitale shallow as wel! as deeper ground
water aquifer ronitoring. :

o No. of piezamaters to be consirciad & Typs of water lsvel monitoring mechanism shall be as per below table: N

. i . : Mnnlﬂrng Mechamsm
. 8.No - Quantum of Ground water withdrawal (curn/day) . No.of piezomsters required v R
) - Manual . DWLR wﬂh 'l'elamaw
I < 10 ] : 0 0 -
: 2 11 50 1 S ) i
R -8 - m 500 1 R 1 :

; a4 500 ' 2 o 2 -
« The measuiing frequency should be monthly and accuracy of measurement should be up to cm. the feported measurement shouid ba given in meter -
W0 two tdacimat. :

: = For massurement of water level sounder or automatic water ievel recorder (AWLBY Digital Aulometic water leve! recordar (DWLR) with telemetry
: system should be used for accuracy.
\ « Tha measuremant of water lovel in piezometer shoutd be taken, only afier the pumping from the surrounding tuba wells has been stapped for about
: four to six hours,
i .o All the delails ragarding coordinates, reduced level {with respect to mean leval), depth, zone taped and assambly lowerad should ba provided for
bringing the piszometer into the Hydrograph Moritoring Systern for Ground Water Depariment, Uttar Pradash, and for its validation.
o The ground watsr quafity has to be moniiored twice in a year during pre-monscon (MayAlune) and post-mansoen {OctobarMovember) periods.
Quality may be got analyzed frorn NABL approved iab. Besidas, one sample (1 It capacity bottig) to the concermed Director, Ground Water
Dapartriant, Uttar Pradest; for chamical andlysis, :
= A Parmanent display board should be instalied at plezomater/ Tube wells site far providing the location, piszometer/ tube we!l nurmber, depth and zone
tappad of piezomatartube well for standard referencing and identification. :
« Any other site specific requirement regarding safety and access lor measurement may be taken care of.
: « Any othar condition{s) that may be imposed by the concemed Authority. )
! » iIrcasa, any of the particulars | Infermation furnished by the applicant in his application for issuance of this permit is found to be incorrect during verication et
any subsequent stage, this permit Is iable for canceitation.

- SPECIFIC CONDITIONS:
f « {A) For Industrial User: No Objection Cerfificate for ground water extraction by industries shall be granted subject to the following specifie condilions:

about:blank

(AU

AA
Director! General Manages



27

,3f0512023, 14:54 ahout:blank

i} Mo Objection Certificate shall be granted onty in such cases where {ocal govermment water supply agencles are not able to supply ihe desirsT quardity of

water.

= it} AY industries shall be requirad to adopt letest water efficient technologies so as to reduce dependence on ground water resourcas.

¢ » iify All industries abstracting ground water in excess of 100 m¥%d shall be required to undertake annuai water augt through Confedaration of Indiar: Indystries

 (Cl)f Federation Indian Chamber of Commerce and Industry (FICCIY National Praductivity Gouncil {NPC) PHD Chamber of Commerce & Industries / Laghy
Udyag Bherati carlified auditors and submit audit repords within three monthe of completion of the same to Ground Water Departmsnt Utter Pradesh. All such
industries shall be required fo reduce their ground water use Dy at least 20% over the next five years through appropriate means,

- » vy Construction of observetion well(s) (piezometer)(s} within the premises and installation of appropriate water level monitoting mechanism as mentioned in

General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 md /day of ground water and. Monitoring of water level

shall be done by the project proponent. The piezorneter {ocbservation well) shall be constructed at 2 minimum distance of 50 m from the bore well/production

well, Dopth and aquifer zone tapped in the piezomater shall be the same as that of the pumping well/ weils. Monthly water lovel data shail be submitted online

fo the Ground Water Depariment, UP.

-« ¥} The proponent shall ba required 1o adopl roof top rain water harvesting/ racharge in the project premises. industries which are likely to pollute ground water *

{chemical, pharmaceutical, dyas, pigmants, paints, taxtiles, tannery, pesticidas/ insacticides, fertilizers, slaughter house, explosives etc.) shall store the
harvested rain watar in sudface storage tanks for use in the industry.
+ i) Injection of treated! untreated waste water into aquifer system s strictly prohibited.
= vil} Industrias which are likaly to cause ground water poflution e.g. Tanning, Sleughter Houses, Dye, Chemical/ Palronhamlcal Coal washerles, other
hazardous units etc. {as per CPCB fiaf) nesd to undertake necessary well head grotection measiras to ensure prevantion of ground water poliution.
« (B) tnérastructural User: The No Oblection Certificate for ground water abstraction will be granted subjest ko the following specific conditions:
“« i} In case of infrastructure projects that raquire dewatering, progonent shatt be required fo carry out reguiar monitoring of dewatsring discharge rate (using a
digital water flow meter} and submit the data orline to Ground Water Departiment, UP as applicable. Manitoring records and results should be retained by the
: proponent for two years, for inspection or reporting as required by Bistrict Ground Water Managemant Counci.
.« i) Ingtadlation of Sewage Treatment Plants (STP) shali be mandatory for new projects, where ground water raquirament is more than 20 m® iday. The water
from STP shall be utilized for toilet flughing, car washing, gardening etc

Date :27/09/2021
Place:Gorakhpur

This certificate is electronically generated and does not require digital signature

AMBEY PROCESSO

{AUni e Radha Services vl [t
about:blank 'ﬁ ‘%ﬁb
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AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /

2 8 aboutiblank

© Ministry of Jal Shaldti

Form 8 (C)

. Government of Uttar Pradesh

GROUND WATER DEPARTMENT

- {Hamarai Gange & Rural Water Supply Department}

EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC045315

¥ Name of the Applicanl

Address of lhe Applmant

cornpany Name

: Speclmen Srgnature ot the User:

Locaﬂun partlculars

) Dlstrlcl

" Plot No. .

Munlclpality!Corporatlon

Serial No. of Appucation Form

BHRIGU NATH F‘ANDEY

. AMBEY PROGESSORS A UNIT OF
: 8HRI RADHA sewces P Lt

* GHKP0621NIN000?

: Gorakhpur
LAND DETAILS ENCLOSED

"‘_No

' Holding No.

" Rate of Withdrawal {m¥hr.)

?_ 100.00

:_ Partlaular of the Exlstlng Well and Pumping De\nce

: Type o'l the Well

. Assembly Size {For Tube Well)

Dlarneter (For Dug Well)

'E‘HP orthePump

r Maxlmum Nlownbla Rata of

Wllhdrawal (mar‘hr)

. Maximum Allowable Annual Extraction

of Ground Water:

abaout:blank

VALID FROM 31/07/2021 TO 30/07/2026

Comparry Addrass

" Ward No.

orf General Manager

PLOT ND FL 02 SECTOFI 13, GIDA SAHJANWA GOF!AKHPUR U F'

" Date of Submission

- Block

Date of Energization {In
" Gase of Eiectric Pump}

Tube WeWBormg _ Purpose of the WQII
: 18 00 Approx. Strainer Length
: " (For Tube Wall)
. 0.00 Type of Pump to be
: _ Usea:
.:. 10,06 . Operat!onal Devlce
© 100.00 : Maxlmum Ailowable
: : Running Hours Per Day: :
t09500 : Recharge Requlred
AMBEY PROCESSORS
{A Unit of Shree Radha Serviges Pvt.

- SAHJANWA j

: 30!'06!2005

000

Centrifugal

1 3.00

- 0.00

‘ PLOT No. FL02 SECTOR |
13, GIDA, GORAKHPUR

' 1 8/06!2021

- LAND DETAILS
- ENCLOSED.

- LAND DETAILS
: ENCLOSED

Industnal

" Electric Motor

173
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Thls NO—ODJBGTIDI‘I oerlrﬁcate authonzes Ehe ownar appllcant (user) to stnk a weli in the !ocation spedﬂed at St (2) for extract:on oh;-e:fﬁd
- water at a rate not exceeding that as shown at 1. (3f), for Running Hours per day as shown at 51, (3k}, and for maximum allowable annuat
- extraction of ground water as shown at St. (3k} and is valid subject to the abservance of the conditions stated overieaf.

GENERAL CONDITIONS:

s In case of any change of ownership of the proposed well, fresh authorization has 1o be obtained.

« Nc change of location, design, rate of withdrawal and pumping device in respect of the proposed wel! as indicated at SL (2) and (3) of this
certificate shall be made without prior parmission of the Compatent Authority. Any deviation in this regard shail iead 1o canceilation of this
authorization

+ Forthe purpose of measuring and recording tha quantily of ground water extracted, avery said user shall affix digital water flow meters
{contorming to BIS/ IS standards) having 1elematry system in the abstraction structure, which record rate and quantum of extraction, at outiet
of pumnping devices and it shali be presumed that the quantity recarded by the meter has been extractad by the said user, unfil the contrary is

. proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters .

"« The concemed Authority resetves the right to stop extraction of ground water from the well due to quality hazards or any gther reasons, if the

. gituation so demands :

"« Incase of any change of ownership of the existing well, fresh registration has ta be obtained.

.« Mo change of locatlon, design, rate of withdrawal and pumping device in respect of the axisting well as indicated at Si. (2) and (3) of this

¢ certificate shall be made without prior permission of the Competent Authority. Any deviation In this regard shail lead to cancellation of this

. registration .

©+ Incase, any of the particulars | infarmation fumnished by the applicant in his application for issuance of this registration is found to be tncorrect
during verification at any subsequent stage , this registration is liabie for cancellation. X

+ The Cerlificate of Authorization/ NCC shall be valid for a period of five years from the dale of issue. The appiicant shall have to apply for
renewal through a fresh application, at least ninety days prior 16 expiry of its validity.

+ Construction of piezometars and installation of digital water level resorders with telemetry shall be mandatary for user. Depth and zone
tapped of plezometer should be commensurate with that of the pumping well. The data, cbtained from digital waier level recorders shall be
made available to this office on monthly basis

. es for ign of P and their MonHorin

Plezometer is a borewell fubewsl used only for measuring the water ievel by iowsring the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidslines for installation of plazometers
are as follows:

= The piezomseter is 10 be installed/censtructad at the minlmum of 50 m distanca from the pumping well through which ground water is
being withdrawn. The diameter of tha piezomster should ba about 4" fo 6"

o The depth of the piezometer should ba same as is case of the pumping well from which ground water is being abstracted. If, more
than one piszometers are installed the second piezometer should manitor the shatiow ground waler regime. It will facilitate shaliow as -
well as deeper ground water aguifer monitoring. :

o No of piezometers to be constructed & Typa of waier level monitoring mechanism sha!l be as per beiow tabla

Monmrlng Mechanlsm o
: S.No Quantum of Groung water withdrawai {cum/day) No.of piezometers required - - e e
o W Manual DWLA wﬁh Telernetry B
AR 1 <10 0 0 _ \
2 11 50 3 1 0
- 50- 500 1 o 1
4 » 500 2 0 2

o 'l’ha maasuring frequency should be rnonthly and accuraoy of measurement should be up to cm. the raportad measurement should
be given in mater upto two decimai.

o For measurement of water level sounder or automatic water level recarder (AWLR)/ Digital Automatic water level recorder (DWLR)
with leleratry system should be used for accuracy.

¢ The measurement of water level in piezameter should be taken, only after the pumping from the surrounding tube weils has been
stoppect for abiaut four to six hours.

o All the details regarding coordinates, reduced level {with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezameter inte the Hydrograph Monitoring System for Ground Water Department, Utiar Pradesh, and for its -
validation. ’

o “The ground water quality has to be monitored twice in & year during pre-monseon (May/Juns) and post-monsocn
{Cctober/Movernber) periods. Quality may be got analyzed from NABL approved Izb. Besides, one sample {1 it capacity bottia) to the ;
concernad Director, Ground Waler Department, Uittar Pradesh, for chemical analysis. '

+ A Parmarent display board should be instailed at piezometer/Tubs wells site for providing the location, plezometer! tube well number, ;
depth and zone tapped of piezometerAube well for standard referencing and dentification. f

aboutblank 213
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E o Any ather sife specific requirement regarding safety and access for measurament may be taken care of. -~

Any other condition{s) that may be imposed by the concemed Autharity.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found io be incorrect
during verification at any subsequent stage, this permit is lighle for cancellation,

SPECIFIC CONDITIONS:

{A) For Industrial User: No Objection Certiflcate for graund water extraction by industries shall be granted subject to the following specitic
conditions:

iy No Objection Certificate shall be granted only in such cases whese local government water suppily agencies are not able to supply the
desirad guantity of water.

ify All industries shall be required to adopt latest waler efficlent technologies so as to reduce dependence on ground water resources.

iif} All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annuat water audit through Confederation of
Indian Industries {Cll)/ Federation Ingian Chamber of Commerce and Industry (FICCIY National Productivity Councii (NPG} cerlified auditors
and submit audit reports within three months of completion of the same 1o Ground Wailer Depariment Uittar Pradesh. All such Industrles shali :
be required to reduce thelr ground water use by at least 20% over the naext five years through appropriate means.

iv) Construction of obsarvation well{s) (piezometer)(s) within the pramises and Installation of appropriate watar leval monitoring mechanism as
mentioned in Genaral Conditian no.10 shall be mandatory for industries drawing/ proposing to draw mera than 10 m® iday of ground water
and. Monitoring of waler level shall be dane by the project proponent, The piezometer (observation well) shali be constructed at a minimum
distance of 50 m from the bore weli/production well. Depth and aquifer zone tapped in the piszometar shall be the same as that of the

pumping wellf wells. Monthly water level data shalf be submitted online to the Ground Water Department, UP.

v} The proponent shali be required to adopt roof top rain water harvesting/ recharga in the project premises, Indusiries which are likely to
poliute ground water {chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides! insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the indusry. ’
vi) Injection of ireated/ untreated waste water into aguifer system is strictly prohibited.

viiy Industries which ara likely to causs ground water pollution a.g. Tanning, Slaughiter Houses, Dye, Chemical/ Petrothemical, Coal

wagheries, other hazardous units etc. {as per CPCE list) need to undertake necessary well head protection measures to ensure prevention of
ground watar poltution.

(B} Infrastructural User: The No Objection Centificate for ground water absiraction will be granted subject to the foliowing specific conditions: -
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out reguiar menitoring of dewatering

discharge tate {using a digital water flow meter} and submi the data cnline to Ground Water Department, UP as applicable. Monitoring

records and results should be refeined by the proponent for two years, for inspsction or reporing a8 required by District Ground Water
Management Couneil. ,

iiy Instaltation of Sewage Treatment Plants {STP) shall be mandatory for new projects, where ground water requirement is more than 20 m®
fday. The water from STP shall be utilized for toflet flushing, car washing, gardening eic

. Date :02/02/2022
' Place:Gorakhpyr

This certificate is electron ically generated and does not require digital signature

sbout blank AMBEY PROCESS | a1

{A Unit of Shree Radha Service

-D’i%r General Manager

3



: 31
é "GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

- Ministry of Jal Shakti
" Government of Uttar Pradesh

Form 8 (C)
(See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC047204
VALID FROM 19/07/2023 TO 18/07/2028
{UI1510(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

E}égis{é;ﬁiiﬁdé' : Ebéi&%ddéii& '

Name of the Owner : SANTOSH PARIKH

Dasagnat:on General Manager _Company Name
TE H T A
’ Company Address " Plol No. FL 2 & 3Sector 13, GIDA Gorakhpur © Authorization Letter '
ST aT T : | PR U

l Address of the Applicant :: PLOT Ne. FL-02, 03, BECTOR 13, GIDA Industrial Ares, Village Jurian Khas, Application No.
- Tehsil Sah;anwa Dlstrlct Gorakhpur UP :

Date of Subm:sslon 10.‘07!2023 - Speciman Signature

Locatlon Partlculars

Distruct ; Gorakhpur Block
Plot NoJKhasra No f Land documenl attached : Mumcnpahtnyorporatlon

Ward NoJHoIdmg No

Partlcular of ﬂ1e Proposed Well and Pumpmg Dewce

Date of Constructlon.*Smkmg 11!07.*2023

! of the Well
 Type of Well  Tube Wefl/Boring Depth of the Wsll (in . 68.58
: meter)
Purpose of well - Industrial . Assembly S|ze{For ‘I‘uhe
j Well) )
Stralner Position (For Tube Well]
Type of Pump Usecl Submerslble H P of the Pump - 7.50
¢ Operatlonal De\ﬂce Elecmc Motor Rate of Withdrawal F0.00
: ; {m¥hr,) :
Date of Energlzation {In Case of Electrrc Purnp) . 1110?.‘2023
Maxlmum Allowable Rate of ?0 00 ' Maximum Allowable 1 6.00
Withdrawal (rn’!hr) : - ; Runmng Hours Per Day
Maximum Allowable Annual . 138600.00  Recharge Requmacl 58095.00

- Extraction of Ground Water: -

NO

NA

i

- AMBEY

PROCESSORS A,

" UNIT OF SHR1 :
- RADHA SEVICES P
i :

" Download

. GRKPO72BNINCD50

 SAHIANWA



This No-Objection certificate autharizes the awner applicant (user) to sink a well in the location specified at SI. (2) for extraciion of groukd water's
exceeding that as shown at Sl. (3§}, for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of grotimg
at Sk (3k) and is valid subjact to the chservance of the conditions stated overleaf.

arate npt |
wWater as shown

+ Holder of this NOC is hereby directed to assure annual recharge of 58095.00 cubic meter, as specified under the application form within the given time period.
GENERAL CONDITIONS:

» Holder of this NOC is hereby directed to fill from 1(A) for registering hisfher well within 90 days as mentioned in application farm shall only staried afier registration

: of hister NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

: « All Users abstracting ground water in excess of 100 m3/4d shall be required to submit impact assessment report prepared by an accredited consuliant from CGWA

- and National Accreditation Board for Education and Training (NABET). The report should highlight environmental risks and proposed management strategies to ©
overcore any significant environmental issues such as ground water level decline, 1and subsidence etc. within three months of completion of the same to Ground

© Weter Depariment Uttar Pradesh. The list of accredited Individuals/ Institutions is available on the official web-portal of COWA.

. » Forthe purpose of measuring and recording the guantily of ground water extracled, every said user shall affix digital wales flow meters {conforming to BIS/ IS ]

:  standards) having telemetry system in the abstraction siructure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed :

:  that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of ground water from the well shall

i notexceed to the recorded rate from water meters :

"+ The concemed Autharity reserves the tight to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands .

"« Incase of any change of ownership of the existing well, fresh reglstration has to be obtained. :

i« Mo change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate shall be made without prior permission of the

Competent Authority. Any deviation in this regard shall lead to canceliation of this registration

» In case, any of the particulars | information furnished by the applicant in his application far issuance of this registration is found to be incomect during verification at

¢ any subsequent stage , this registration is liable for cancellation.

“ s The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh

application, &t least ninety days prior to expiry of its validity. i

= Construction of piezometers and installation of digital waler levet recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer shoutd

. be commensurate with that of the pumping well. The dala, obtained from digital water level recorders shall be made available to this office on monthly basis ‘

+ Guideli installati ters a

Pigzometer is a borewell fubewell used cnly for measuring the water level by lowering the tapef sounder or automatic water level measuring equipment. It is also
used 1o take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as foliows:
»

o The piezometer is 1o be installed/construcied at the minimum of 50 m distance from the pumping well through which around water is being withdrawn, The
diameter of the piezometer should he about 47 to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers

are installed the second piezometer should manitor the shallow ground water regime. It will faciitate shallow as well as deeper ground water aguifer
monitoring.

o No, of piezomaters to be constructed & Type of water level monitoring mechanism shall be as per below table:
' ’ Monitiring Machanism

 Manual ©  DWLR with Tefemetry

‘ S.No Quartum of Ground water withdrawa! {cumiday) MNo.of piezameters required

: e S S S . ;
e e L S R Rt
. AR | oo 1 - T I
. . ST S e
o The measuring frequency should be manthiy end acouracy of measurement should be up to em. the reported measurement shautd be given in meter upto

two decimal.
» For measurement of water level sounder or automatic water level recorder (AWLR)Y Digital Automatic water level recorder {DWLR) with telemetry system
should be used for accuracy.
= The measurement of water level in piezometer should be 1aken, only after the pumping from the surrounding tube welis has been stopped for about four to
six hours.
o Al the details regarding coordinates, reduced level {with respect to mean level), depth, zone taped and assembly lowered shouid ba provided for bringing
the pigzometer into the Hydrograph Monitering System for Ground Water Department, Uttar Pradesh, and for its velidation.
o The ground water qualify has to be monitored twice in 2 year during pre-monsoon (May/June) and post-mongoon (October/November) periods. Quality may -
he got analyzed from NABL approved lab. Besides, one sampie {1 It capacily boille) to the concemed Director, Ground Water Departmant, Uttar Pradesh,
for chemical analysis.
: s A Permanent display board should be installed at piszometer/Tube wells site for providing the location, piszometerf tube well number, depth and zone
: tapped of piezometerfiube well tor standard referencing and identification.
; o Any ather site specific requirement regarding safety and access for measurement may he taken care of.
+ Any other condition(s) that may be imposed by the concerned Authority.
= Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found 1o be incorrect during vetification at ary
subsequent stage, this permit is fiable for cancellation.

MBEY PROC%
hitof Stree Radha § .)%

Director/ General Manager
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%;7 £CIFIC CONDITIONS:

: {&) For Industrial User: No Dbjection Centificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i« i} No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water,

+ i} All industries shall be required to adopt latest water efficient technologies 5o as to reduce dependence on ground water resources.

« iy All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annuaf water audit through Gonfederation of Indian Industries {(ClI)/
Federation Indian Chamber of Gommerce and Industry (FICCI) National Productivity Council (NPC)Y PHD Chamber of Commerce & Industries f Laghu Udyog
Bharafi certified auditors and submit audit reports within three months of complaetion of the same to Ground Water Department Uitar Pradesh. All such industries
shall be required to reduce their ground waier use by at least 20% over the next fiva years through appropriate means,

« iv) Construction of observaiion weli{s) (piezometer}(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in .
Genaral Condition no.10 shall be mandatory for industries drawing/ proposing to draw mare than 10 m® /day of ground water and. Monitoring of water level shall be
dong by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore wellipraduction well. Depth and
aquifer zone tapped in the piezometer shall be the same as that of the pumping well! welis. Monthly water level data shall be submitted online to the Ground Water

i Depariment, UF.

i« ¥) The proponent shall be required to adopi roof iop rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water  #

. (chemica), pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested

© rain water in surface storage tanks for use in the industry.

: « vi} Injection of treated/ unireated waste water into aquifer system is strictly prohibited.

+ vil) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemicalf Petrochemical, Coal washeries, other hazardous

© units efc, {as per CPCB list) need to undertake necessary well head proteciion measures to ensure prevention of ground water potution.

. {B} Infrastructural User: The No Qbjection Certificate for ground water abstraction will be granted subject to the foliowing specific conditions:

. + i) In case of infrastructure projects that require dewatering, praponent shall be required to carry ouf regular manitoring of dewatering discharge rate (using a digital
{ o water flow meter) and submit the data onfine to Ground Water Department, LP as applicable. Monitoring records and results shauld be retained by the proponent
for two years, for inspection or reporting as required by District Ground Water Management Council.

i) Instaltation of Sewage Treatment Plants (STP) shal! be mandatory for new projects, where ground water requirement is more than 20 m® /day. The water from
STP shall be utilized for toilet lushing, car washing, gardening etc

Date 121112023

Place:Gorakhpur

This certificate is electronically generated and does not require digital signature

AMBEY PROCESSOR

Shree Rad% 1d.)

irector General Manager

AU
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Form 8 (C)
[See Rule 8(1)]

GROUND WATER DEPARTMENT

. [Namami Gange & Bural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC045167

VALID FROM 19/07/2023 TO 18/07/2028

{UIS10{1) of the Uttar Pradesh Ground Water Management and Ragulation Act, 2019}

Registration No.: 202307000411

Deelgnetlon
‘v

T

Company Address
A T

 Address of the Applicant

j Dete of Submisslon

Neme of the Owrler

5. SANTOSH PARIKH

Generel Manager

Plot No. FL 2 & 3Sector 13, GIDA Gorakhpur

2 1010712023

Locetlon Part!culars

Dlstrlct

Plot No !Khesra No

Gorakhpur

Lend document attached

Werd NoJHolding No

Particular of the Proposed Well and Pumplng De\nce

Date of Constructlonfstnklng

) ' of tha Well

" Type of Well " Tube Well/Boring

: Purpose of well

1 1 IU'H2 023

" Industrial

Strainer Positlen {For Tube Wel!}

Type ef Purnp Llsed

Operationai Devu::e

Submersrble

; E!eetric Metor

Date of Energlzelion (ln Ceee of Eleetrie Pump}

Maximum Allowable Rate of

Withdrawal {m3fhr)

Maximum Allcﬂweble Annuel

;70 00

| 50060.00

. Extraction of Ground Water:

| PBOT No. FL- 02, 03, SECTOR 13, GIDA Industrial Area, Village Jurlan Khas,
: Tehsﬂ Sahjanwa Dnstnct Gorakhpur 10

AMBEY PROCESS@RS

{A Unit of Shree R; %E’

itector! General Manaaer

Company Name

Fodt FTAT

" Authorization Letter

L E]

. Specimen Signature

i Runnmg Hours Per Day :

: Recharge Required

m.\%’

Application No.

. AMBEY
' PROCESSORS A
" UNIT OF SHRL

RADHA SEVICES P :

Lt

'. Download

, GRKP0723NING049 )

: Bleck '- SAHIANA

Mummpallty.‘Corporation No
"NA

Depth of the Well (In  _ 68.58
meter} )

) Aeeemb!y Size(For Tube _

: WE")
HP. of the Pump "7.50
Rate of Withdrawal 70.00
{m3fhr. } :
1110712028

’ Maximum Allowehle 12,60

18825.00



This No-Objection certificate authorizes the owner appticant (user} to sink a well in the tocation specified at Si. {2) for extraction of groundwattr at arate not |
exceeding that as shown at Sl. (3)), for Running Hours per day as shawn at SI, (3k), and for maximum allowable annual extraction of ground water as shown
at 8l. {3k} and is valid subject to the observance of the conditions stated ovedeaf.

s Holder of this NOC is hereby directed to assure annual recharge of 18825.00 cubic meter, as specified under the application form within the given time period. -
' GENERAL CONDITIONS:

= Holder of this NOC is hereby directed 1o fill from 1{A) for registering his/her well within 90 days as mentioned in application form shall only started after registration

© of hisher NOC,

e Incase of any change of awnership of the proposed well, fresh authorization has to be cbtained,

j + Ali Users abstracting ground water in excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited consuliant from CGWA

* and National Accreditation Board for Education and Training (NABET). The report should highlight environmental risks and proposed management strategies to
overcome any significant environmental issues such as ground water level decline, land subsidence ele. within three months of completion of the same to Ground

© Water Department Uttar Pradesh. The list of accredited Individualsf Institulions is available on the official web-porial of CGWA,

. « For the purpose of measuring and recerding the quantily of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS

i standards) having telemetry system in the absiraction structure, which record rate and quantum of extraction, at outiet of pumping devices and it shall be presumed .

i that the quantity recorded by the meter has been extracted by the said user, unti! the contrary is proved. The rate of extraction of ground water from the weli shall

i hatexceed to the recorded rate from water meters ;

© « The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands

+ In case of any change of ownership of the existing well, fresh registration has to be obtained. :

i+ No change of locafion, design, rate of withdrawal and pumgping device in respect of the existing well of this certificate shall be made without prior permission of the

" Competent Autharity. Any deviation in this regard shall lead to canceltation of this registration

+ In case, any of the particulars { information fumished by the applicant in his application for issuance of this registration is found to be incorrect during verification at

{  any subsequent stage , this registration is liable for cancellafion.

¢« The Ceriificate of Authorizationf NOC shall be valid for a period of five years from the date of issue. The applicant shall heve to apply for renewal through a fresh

': application, at least ninely days prior to expiry of its validity. .

¢ s Construction of piezometers and Instaliztion of digital waler level recorders with telemetry shali be mandatory for user, Depth and zone tapped of piezometer should

be commensurate with that of the pumping well. The data, obtained from digital water leve! recorders shall be made available 1o this office on monthly basis

. « Guldelines for Installation of Piezometers and their Monitoring

Piezometer is & borewell fubewell used only for measuring the water level by towering the tapef sounder or automatic water level measuring sguipment. Il is also
used to take water sample for water quakty testing when ever needed. General guidelines for installation of piezometers are as follows:
»

» The piezometer is o be installediconstrucied at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The
: diameter of the piezometer should be ahout 4" {0 67,
: « The depth of the piezometer should be same as is case of the pumping well fror which ground water is being abstracted. If, more than one piszometers
‘ are installed the second piezometer should monitor the shallow ground water regime. it wilf facilitate shallaw as welf as deeper greund water aquifer
monitoring.
» Mo, of piezometers to be constructed & Type of water lgval monitoring mechariism shall be as per below table:
: ' ' Monitiring Mechanism
No.of piezometers required T e e s s e e

- Manual - DWLR wﬂh 'I.'aleumlt.eu.';f - "f'_
oo S e e
. A o . . e I. = e

s e e F e

- | R Rt e .
‘ o The measuring frequency should be monthly and accuracy of measurement should be up to cm. 1he reported measurement should be given in meter upto
i two decimal.

: o For measurement of water level sounder or automatic water level recorder (AWLR)Y Digital Automatic water fevel recorder {DWLR) with telemetry system
’ should be used for aceuracy.
« The measurement of water level in plezometer should be taken, only after the pumping from the surraunding tube wells has been stopped for about four to
: six hours.
i o All the details regarding coordinates, reduced level (with respect io mean level), depth, zone taped and assembly lowered should he provided for hringing
: the piezomneter into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. '
» The ground water guality has to be monitored twice in a year during pre-monsoon (May/June) and post-mensoon (October/November) periods. Quality may
be gat analyzed from NABL approved lak. Besides, one sample {1 It capacity bottie) to the concerned Director, Ground Water Department, Utiar Pradesh,
for chemicai analysis.
o APermanent display board shauld be installed at piezomester/Tube wells site for providing the location, piszometer! tube weli number, depth and zone
tapped of plezometerftube well for standard referencing and identification, :
; » Any other site specific requirement regarding safety and access far measurement may be taken care of. :
"« Any oiher condition(s) thal may be imposed by the concerned Authority.
.+ Incase, any of the particulars | information fumished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any
subsequent stage, this permit is liable far cancellation.

{

rector/ General Manager



CIFIC CONDITIONS:

For Indugtrial User: No Objeclion Certificate for ground water éxtraction by industries shall be granted subject to the following specific cond :
i} Ma Objection Certificate shall be granted only in such cases where local govemment water supply agencies are not able to supply the desired guantity of water.

ily All industries shall be reguired to adopt latest water efficient technologies $0 as to reduce dependence on ground water resources.

fii) All industries abstracting ground water in excess of 100 m¥d shall be required fo undertake annual water audit through Confederation of Indian Industries (CIIY
Federation Indian Chamber of Commerce and Industry (FICCI)Y National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries / Laghu Udyog
Bharat! cedified auditors and submit audit reports within three months of completion of the same to Ground YWater Department Uttar Pradesh. All such industries
shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Consiruction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in

General Condition no.10 shall be mandatory for industries drawing/ proposing o draw more than 10 m® fday of ground water and, Monitoring of water level shall be
done by the project proponent. The piezemeter (observation well} shall be constructed at a minimum distance of 50 m from ihe bore well/production well, Depth and -
aquifer zone tapped in the piezometer shall be the same as that of the pumping wellf wells. Monthly water level data shall be submitted online to the Ground Water
Department, UP,

v) The proponent shalf be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water
{chemical, pharmaceutical, dyes, plgments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested
rain water in surface storage fanks for use in the industry.

vi) Injection of treated! unireated waste water into aquifer system is strictly prohibited.

vii} Industries which are likely 10 cause ground waler polluiion e.g. Tanning, Slaughter Houses, Dye, Chemicalf Pelrochemical, Coal washeries, olher hazardous

units etc. (as per CPCB list) need to undertake necessary well head proteclion measures o ensure prevention of ground water pollution.

(B} Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastrcture projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital
water flow meter) and submit the data onfine to Ground Water Departrnent, UP as applicable. Monitoring records and results shotild be retained by the proponent
for two years, far inspection or reporting as required by District Ground Water Management Coundil.

i} Instailation of Sewage Treatment Plants (STP} shall be mandatory for new projects, whers ground water requirement is more than 20 m® /day. The water from
STP shall be utilized for toilet flushing, car washing, gardaning etc

Date 12411112023

Plage:Gorakhpur

This certiflcate is electronically generated and does not require digital signature
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PHOTO | ELECTROMAGNETIC FLONMETER INSTALLED ON BOREWELL
AT FL-02 [CAMPUS -01]

AMBEY PROCESSOR
(A Unit of Shree Radha Services Pvt

/%w

Durector/ General Manager
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AnNEXORE R 6V o

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Wehsite; www.appeb.com

CONSENT ORDER
“RefNo. - ' Dated : 25/04/2022
146686/UPPCB/Gorakhpur(UPPCBRO)/CTO/wa :
ter/GORAKHPUR/2021
To,

Shri AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd,
M/s AMBEY PROCESSORS (A UNIT OF SHRI RADHA. SEVICES (P) Ltd.
PLOT No. FL-02 and FL-3 SECTOR 13, GIDA, SAHIANWA, GORAKHPUR
UP.GORAKHPUR,
GORAKHPUR o

o~ Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974

{(as amended) for discharge of effinent to M/s, AMBEY PROCESSORS (A UNIT OF SHRI
RADHA SEVICES (P) Ltd.

Reference Application No :14636635 | Dated :25/04/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of -
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s, AMBEY PROCESSORS (A
UNIT OF SHRI RADHA SEVICES (P) Ltd. is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to generatl and special conditions menttoned in the
annexute ,in refrence to their. foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .

3.  Inspite of the conditions and provisions mentioned in this consent order UP Poflution Conirol Board
reserves its right and [i)owers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on bebalf of T.P. Pollution Control Board
RAM KU

e
PSS, A VL bk,

AL

Chief Envirahnental Officer-eireles

Enclosed : As above
(condition of consent):

Copyto:  Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary

action. RAM KUMABW@%’E
| SINGH - Simeean

‘Tobe SIDAR 1 TAER 4

Chief Environmental Officer, Circle-6

AMBEY PROCESSQRS
(AUnit of Shree Radha Service td. )

Director/ General Manager
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES
(P) Ltd. vide

Consent Order No. 14636635/ Water Dated : 25/04/2022

4(a)

4(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Dyed Grey Cloths 32 TPD. ;
The quantity of maximum daily effluent discharge should not be mere than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge, KL /day discharpe point
1 Domestic 13 KLD Septic Tank
.2 Industrial 500 KLD |‘ ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

: Domestic Effulant
S.No Parameter - Standard
1 Total Suspended Solids As per E(P)A Rules, 1086
[L 2 BOD As per E(P)A Rules, 1986
3 cOoD As per E(P)A Rules, 1886
4 Qil & Grease As per E(P)A Rules, 1986
5 Quantity of Discharge 13 KLD

The industrial effluent should be treated in treatment plant so that the {reated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids As per E(P)A Rules, 1986
2 BOD As per E(P)A Rules, 1986
3 CGoD As per E(P)A Rules, 1986
4 Qil & Grease As per E(P}A Rules, 1986
5 Quantity of Discharge 500 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment

Protection) Act, 1986.
e AMBEY F’ROCES_SOR
(A Unit of Shree Radha Services ? ] @{
S |

Director/ General Manager
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8.  The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2} and
_ disposed of on one disposal point. This common effluent disposal poiat should have arrangement for
i' flow meter/V Notch for measuring effluent and its log book be maintained .

9.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

AMBEY PROCESS
(A Unit of Shree Radha Sevi v .%td,)

Sl

irector/ General Manager
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1.This consent is valid for production of Dyed Grey Cloths 32 TPD maximum using raw material
Grey Cloths, Dyes and Chemicals.

2.The industry shall submit the Environmental Compensation (EC) of Rs. 10000/~ within 07 days
from the issuance of this CTO which was imposed vide UPPCB letter no. H 74756/C-
6/water/70/GKP/2022 dated 25.04.2022.

3.The industry will ensure the continuous and uninterrupted data supply from the OCEEMS io the
SPCB and CPCB server.

. 4.The industry should ensure the operation of the ETP in such a manner that it confirm the standards
lay down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.

5.The treated effluent shall be allowed to be discharged in the ambient environment only afier
exhausting options for reuse in industrial process/irrigation in order to minimize freshwater usage.

6.The industry shall maintain strict supervision on fluctuations in operating parameters with respect
to each treatment unit of the Effluent treatment plant. ' '

7.The industry shall submit the point wise comptiance report of the CTO issued by the Board for
year 2021 and aundited balance sheet for the current year and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked. :

8.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automaticaily sespended for that period.

9.’I1‘he industry shal) submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.

10. This consent is valid only for products and quantity mentioned above. Industry shail obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

11.The industry shall comply with various provisions of Air (Prevention and Control of Pollution})
Act 1981 as amended, Water (Prevention and Control of Pollution} Act 1974 as amended, and
comply with the provisions of Hazardous and Other Wastes (Management and Trans-boundary
Movement) Amendment Rules, 2016 and all other applicable rules notified under E.P. Act 1986.

12.Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018.The copy of this guideline is available at URL
http:/fwww.uppeb.com/pd¥Green-Beli-Guidle 1602 18.pdf.

13.The industry shall submit the copy of Certificate of Registration in compliance of the section no.

11 of The Ustar Pradesh Ground Water (Management and Regulation} Act, 2019 (U.P.Act No-13 of
2019) for existing users of ground water in notified areas within six months failing which this CTO

shall stand automatically revoked.

14.The industry shall do standard operating process (SOP) for ETP operation, maintenance and for
chemical spitiage.

15.The industry shall install roof top rain water harvesting systemuwifhin 02 months.

16.The consumption of electricity, nutrient and chemicals in operation of ETP must record on
logbook regularly.

17.Industry shall submit analysis report of treated effluent after interval of every three months duliy
dnalysed by Board or N.A.B.L. accredited laboratory.

18.Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of
SORISCertificate for verification of Consent fee payable.

:Wby Hon'ble Courts/Hon'ble NGT, MoEF & CC, Centrai Pollution Control
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Board, U.P Pollution Control Board and The industry is covered in OA no. 116/2014 Meera Shukla
V/s Municipal Corporation Gorakhpur and others.

20.Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

Issued with the permission of competent authorify .

For and on behalf %f lkrkwit&on Mﬁoﬁg

mlﬁh
mum.um-

' ChiefUNH R omentst GRoECILG

AMBEY PROCES
{A Unit of Shree Radha Servi ﬁ?td

e

irector/ General Manager



UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomtt Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: infe@uppch.com, Website: www.uppchb.com

S e

CONSENT ORDER

Ref No. - Dated : 25/04/2022
146690/UPPCB/Gorakhpur(CPPCBRO)/CTO/air/GORAKHPURA02
i i

To, X
Shri AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd,
M/s AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd.
PLOT No. FL-02 and F1.-3 SECTOR 13, GIDA, SAHJANWA, GORAKHPUR
U.P.,,GORAKHPUR, 1
GORAKHPUR

-Sub:  Consent under sectiop 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) 1.td.

Reference Application No. 14637253 Dated ; 25/04/2022

1. With refirence to the application for consent for emission of air pollutants from the plant of M/s
AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd.. under Air Act 1981. It is
being authorised for said emissions, as per the standards, in environment, by the Board as per
enclosed conditions .

2. This consent is valid for the period from 01/01/2022 to 31/12/2026 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
resetves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

a

For and on behalf of U.P. Pollution Control Board
RAM KUMAR - m%mﬂm,

mmumm

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary

action. RAM KUMAR ”f‘ﬁ;m&“mx
SINGH ' mfm'“w
Chief Environmental C}ff‘cer Circle-6

ROCESSO S
(A Unitof Shree Radha Sepvices K{

frector! General Manager
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U.P. Pollution Control Board

4

RO Dated : 25/04/2022
- CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Dyed Grey Cloths 32 TPD.

This consent is valid only for producis and quantity mentioned above. Industry shall abtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a) Thi maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Soarce Details

{  SNe Airs Polution = TypeofFuel | StackNo. .| Parameters Height
{ ource
j 1 06 TPH Boiler: Rice Husk 1 Particulate | As per E(P}A
f and 15 Lacs Matter Rules, 1986
C Im
. ermic Fluid
o o ' ___Heater ' '
2 03 TPH Boiler: Rice Husk 2 Particulate | As per E(P)A
and 15 Lacs ; [ Matter Rules, 1986
: CalfHr
:- Thermic Fluid !
H Heater : .
! 3 600 KVA DG | Diesel Ol 3 Sulphur [AsperE P)A
. Set ‘= Dioxide Rules, 198
4 500 KVADG | Diesel Oil 4 Sulphur ‘) r EgP)A
Set o Dioxide Ru es,
5 140 KVA DG : Diesel Oif 5 Sulphur er E P)A
Set | Dioxide Ru es, 1986

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .
* Emission Quality Details Detail

S.No Stack No Parameter Standard
1 1 Particulate Matter | As per %%}g« Rules,
= 2 2 * | Particulate Matter | As per Eg;)é Rules,
3 ' _é __ Sulphur Dioxide As per E{(P)A Rules,
: 1988
4 4 Sulphur Dioxide As per E(gP)A Rutes,
5 "5 | suphurDioxide | As perEgP)ARules,

4. Quantity of other pollutants shoukd also be as per the norms prescrzbed by the Board/MOEF & CClor
otherwise mandatory .

3. The equipment for air pollution control systemn and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air polluticn control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescrlbed by the Board/MoEF &

CC/or otherwise mandatory .
AMBEY PROCESSO
{A Unit of Shree Radha Servic Lt%

ngiri General Manager




46 _

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Boé
& CClor otherwise mandatory .

The unit should submit the stack ém%ssicns motnitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

‘The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1.This consent is valid for production of Dved Grey Cloths 32 TPD maximum using raw material
Grey Cloths, Dyes and Chemicals.

2.The industry should be operated in such a manner that it does not adversely affect the environment
and the solid waste generated such as ash eic. 10 be disposed in eco friendly manner. Any source of

fhmi]sssiondother than that mentioned in the Air consent seeking application will not be permitted by
¢ Board. :

3.The industry should ensure the operation of the air pollution control system (APCS) in such a
manngre éhat the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

~ 4. This consent is valid only for praducts and quantity mentioned above. [ndustry shall obtain prior
. approval before making any modification in product/ process /fuel/ plant machinery failing which
consent wonld be deemed void,

5.The industry shali abide by orders / directions issued by Hon’ble Supreme court Hon’ble High
Court, Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time 1o time.

6.The industry shall submit monitoring reports of ail stacks and ambient air quality from a certified /
approved leboratory under E.P. Act 1986.

7.The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollutiont) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

8.The industry shall submit the point wise compliance report of the CTO issued by the Board for the -
year 2021 and audited balance sheet for the current year and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked.

9.The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boilter/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

10.The industry shall submit Environmental Statement in prescribed format-V as per rule no.14 as
per E.P Rules 1986.

11. Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http:/fwww.uppeb.con/pdf/Green-Belt-Guidle_160218.pdf.

12.The industry shall use at teast 20% of total fuel as bio briquettes in boiler, as per availability.

13. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of
issue of this Certificate for verification of Consent fee payable.

14.Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

AMBEY PROCESSORS

(Al1=fof Stree Radha Sevices . Lid) RAM KUMAR B8
*%’ SINGH - B
AL ==
el G .

“tar
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ssued with the permission of competent authority .

r ‘ For and on behalf of U.P. Poliution Control Board .

Chief Environmental Officer, Circle-6

AMBEY PROCESSO
(A Unit of Shree Radha Services )
/ 140
AL ‘

Director/ General Manager
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To. : :
M/s AMBEY PROCESSERS PVT LTD

© LF -2, Sector -13, GIDA, Gorakhpuir, GORAKHPUR 273005
Tehsit :Shahjanwa

Disirict ;GORAKHPUR

S“b - Authorisation issued under the provisions of Hazardous and Other Wastes (Management and R
Transboundary Movement) Rules, 2016

L . N'Elmber of autharizatioti and date of issue 6093 and 15/02/2019,
2. Reference of application (No. and date) 3654130 and 01/12/2018.

3. MrSANTOSH PARIKH of M/s AMBEY PROCESSERS PVT LTD is hereby grented an
authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at LF- 2, Sector-13, Tehsil-Sahjanwa, GIDA .

Details of Autherisation

SNo. {. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)

Wastg as per the Schedules | or recycling or utilization or
, LI and IIT of these rules co-processing, etc,
1 Cat. 33.3 ETP Sludge Disposal through TSDF 200 kgrday
12 Qil Residue, Cat, 5.2 . Bumt in Boiler with Rice husk | 0.5 Kg/day

}.  The authorization shall be valid for a period of: 20!02/2024 from the date of issue of this letter |

2.  The authorization is subject to the following general’and spe}:lﬁc conditions (please specify -
any conditions that need to be imposed over and above general-conditions, if any) .

A Genera) Condltions of Authorization - 3,

3 ,i',"' The autliorised person shall comply with the provisions of the Env1ronment (Protectlon Act,
1986, and the rules made there under . N

2 The authorisation or its renewal shall be produced for mspect:on at the request of an ofﬁcer
authorised by the State Pollution Board .

l‘,

3. The person authorized shall not rent, lend, sell, transfer or othierwisé transport the hazardous
and other wasies except what is permitted through this authorization ., * . Y -
4. Any unauthorized change in personnel, equipmen or working condmons as mentloned in the_

-application by the person authorized shall constitute a breach of his authorisation .*

5. The person authorised shalt implement Emergency Response Procedute (ERP) for which this
authorisation is being granted considering all site specific possible scenarios such as spillages
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at -
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central’ Ppllutlon
- Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty | .

*

AMBEY PR
- (A Unitof Shree RadhoacS)eEn? SORS

Director/ General Manager
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7. Itisthe duty of the authorised person (o lnke lor permissi > Stot _'.lutidn“Cﬁ'ﬁ.t'rol S
Board ta close down the facility , priar permission ot tthtme‘Pol. S

g, The imported hnzavdous aud other wasies g
accidental ocourrence pud its elenn

wall be fully insured for transit as well as forany -
~ip operaiion
9. The record of consum

& 1T pion and fate of the imported hazardous and other wastes shalf be '
maintained . o
10, The hazardous and other waste which gets generated during recycling or reuse or recoveryor - - ._
pre-processing or utilisation of impotied hozardous o other wastes shall be treated and
disposed of as per specific counditions of authorisation
11, The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any
12.  Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules .
13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Poliution Control Board from time to
time .
14.  Annval return shall be filed by June 30th for the period ensuring 31st March of the year.
- B Specific Conditions of Authorization

1. The authorization shall be valid for a period of Five Years from the date of issue, if not suspended
or cancelled earlier,

2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be

provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

3. The authorized person/agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.

Comprehensive safety measures must be foliowed in handling of wastes and the staff must be
properly trained.

4. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (¢) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. it is also provided in the same orders that industries which
conditions of authorization shall not be allowed 10 o
authorization, before its expiry or fail to comply wit
1o you, closure order shall be issued against your in

are not complying with the
perate. Hence in case you fail to apply for

h conditions of the earlier authorization issued
dustry without any further notice,
5. The applicant must file returns on preseribed Form-
and should also maintain records on Form 3 and prese
2:0 Lntoc?s; oigccurrcnce _of an accidept, complete details on form must be gent to U.P. Pollution
1 Thes :}:bla d at the earliest along with detajls of mitigative and remedial measures taken. o
. ‘ . u orized person/agency shall not receive, collect, ar store any hazardous waste from any |

4 fﬂong with a compliance report of this letter
ntit to Board’s inspecting officials.

- AMBEY PROCESSORS
(A Lfr\lit of Shree Radha Services Pyl

Director/ General Manager
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_,unauthonzed occupler or génerator of hazardou': wasles. In dase nny hazardouewastes is sold'to
. other reprocessing unit it must be ensured that such unit is fully complymg with envlronmen_ _
~ requirements and has a valid nuthonzutmn of the Board, ‘

8. In no case any hazardous wastes shall be disposed off on Jdnd, in any drain or stream All "
splﬂages of hazardous chemicals, used containers, of hazardous chemicals such as ﬂammable_ =

corrosive, explosive and toxic nature must be safely collected and stored Non-compaﬂble waetes
must be suitably and safely handled. e

9, It is within the powers and functions of the U.P, Pollution Contro] Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016, e

10. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste waterl and’
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.

11. It is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste -
{Management and Tran boundary Movement) Rules, 2016.

12. ¥t should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

13. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along Wlth
compliance of this letter of this office.

14. Used ail shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

15. The oceupier, transporter and operator of a facility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule

1,2, and 3 and shall be liable 1o pay a fine as levied by the State Pollution Control Board under the -
rules.

16. Details of raw material (which is Hazardous w
within a month,

aste) and product along with quantity shall be sent =
17. You shail become the member of an

y common TSDF for S.L.F. which h |
UPPCB and send the stored hazardous {Lvas been authonzed b}'

wastes for final disposal to the TSDF and report back to
(document of proof) within one/three month of this letter

' 18. The unit shall ensure

that H.W. ;
for more than 90 days in is regularly sent to Authorized common TSDF aqd shall not stor '

accordance with under rule 8 of HOWM Rules, 20186.

e 19 Emlsslon from the Common/Captive inei Lo e
- Environmenta] Protection Act, 196, e stack shall meet the prescribed standafis unde




2 ﬁo"bfopics of Hazardous Waste Manifest in Form- 10 shai] be sent regulatly to UPPCB for edch S
t:a{ééo'ry of waste sent to TSDF/Incinerator, | L

2i. This authorization/Registration is valid ti}} the industry is having valid congent as p_'e;' thé, . | i 3 _ ‘,;_fff-‘;';
'provisions- of Air(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control R
of Pollution) Act, 1974 o )

A

22. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of - .. .

Pollution) Act, 1974 as amended, Air (Prevention and Controf of Pollution) Act, 1981 as amended
and E-waste (Management and Handling) Rules, 2016, : _ e

23. The authorized actual user of hazardous and other wastes shall maintain records of hazardous =~

and other wastes purchased in a passbook issued by the State Pollution Control Board along thh -
the authorization,

24. The industry shall submit balance fee Rupees 40000/ within 15 days.

( Authorized Signatory )

Dighally signed by PRAMOD
PRAMOD KUMAR x\ifmyn é:;w m’.’

UTTAR PRADESHPOYAUTION CONTROT BOAR

Copy to: To the Regional Officer,

U.P.Pollution Control Board, Gorakhpur for information and
necessary action .

PRAMOD KUMAR nigﬁamaﬁgﬁxme
A&Wﬁi‘E, ¥C Cir&g:zmmz.w 15:1159+p539-

AMBEY PROCESS RS

(A Unitof Shree Radha Ser:? oo I

Director/ Generaj Manager




. FORM 10 .
: [See rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1 Ochplel‘s Name & Maiting Address
1 _(mciudmg Phone No and email)

R .{

Copy for SPCB

s .No.... 580 ) -_

"ZZJ'If'Sender's Authonzation No. .

Tz '_'Mamfest Document No.

{4 __Transport_ar‘s Name & Address
1 (in't':l'uding Phone No. and email) .-

Bhosat-ik £ wcw!{ Mcwgml

E “Type of Vehicie |

8 Trangporter's’ Registrat:on

(Truck / Tanker / Special Vehlcle)

= Vetiicle Reglstration No.

UP?"I BT IZUo

e Reoelver's Name & Mailing Address -
£ Ginelugling Phatie No. & email)
f CIN- 1J41201DL2007PLC 160944

() BHARAT OIL COMPANY (I) REGH ¢
E-18, Site-IV, Sahibabad ndustrial AL ’
Ghaziabad, UP-201010 Tel.: 0120-¢ §
e-mail:sales@bharatoil.com 2

(II) 'BHARAT QIL & WASTE MANAGEMENT LTD.
. MauzaMukimpur, Roorkee-Lakshar Road,
“Roorkee - 247684 UK, Tel. :08874207664

- ‘e-mail: sales@bharatoil.com

Plot#672 Sikandra Road, NH-2, O ‘Ng,
Tehsll Akbarpur, Kanpur Dehat, UP, T 3 A0
e-mail:sales@bharatoil.com Aty

""-Receiver's Authorization No.

i 1HWPPCHGWUPWBROWWSW upko; W

(ii) UEPPOEHOEO!I—B-BUZU‘IM Valid upto: 31!03?2023 :

(i 403UPPCBanpDhi{LPPCBROJMKANPUR DEHATIENS d wpc 2024 o

O_Waste Descnptmn

ETP CSliige)

11 Total Quantity = -
v No ofContamers

'---ths:cal For‘m

(Soﬁd;semi-Soﬁdfslud_gefonynanyfsmﬁyfuqUid)'

Bpecial Handling lnstrucitons & Additional
formatlon

Do not throw Drums from truck. In case of leakage/
seapage, use Washmg soap at point of leak to stop its
leakage. .

ol SENEJER'S CERTIFIGATE _

Typed Name & mbf paocmﬁﬁﬁ

lherebydedaremalmeoontentsofmeounsignmanaefmryandaomrahly '

d&scnbedabovebypmpershipmngnameandaemtagoﬁsedpﬁed marked,
andlabe!ed and are in all respecis mpmpemundiﬂonfwmsponbymad

Typed Name & Stamp :

:F:j% %( Month Day | = Year '
=D mnag& 0l2 01312 |0 [2 2|
_ransporterAcknowledgement of Recelpt of Waste' . Month | Day . Year - -
ijﬁd.Ngmg_&_S_tamp. Signature o & oIq [ o 2]
/m\ I '
6 Recelvers Certlﬁcate for Recelpt ;’ v o
other Waste - . Day - -Year

Director/ General Manager
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ol
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3. Al DOANG Taunk 8+ Readlion Tonk -1 13. Utea Dosing Tank 18. Activaled Canbom £l

4. 618 &c Gheahe Tuobp .sc‘Pu?g‘:Dab  Tank . e Pha&ﬁ%wouwmlﬂ 19. $M-ge, Catle 116 Tank

5. Equaligadion Tk . Plon Tank, 15, Seeondaivy. Chouwfien . 20. Filler Bups

AMBEY PROCES
(AUpieef Shiee Rad

R,

. YP '..____.____ i - ol
\ &rf;%@%?cESSO% )
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AnnexrE - RY 7 (elly)

\ 3
=33 o :
PHOTO | EQUALIZATION TANK =0f INSTALLED AL FL=02 (CAMPUS-01]

AMBEY PROCESSO
(A Unit of Shree Radha Services/Pyt-kid.)

| %/a%’ &

Director/ General Manager
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PHTS | BGUALIZATION TANK=02 INSTALLED AT FL-2 [camPUs-of]

AMBEY PROCESSGRS
(A Unit of Shree Radha Servic

td.)
it

Director/ General Manager
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PHOTO : REAC TION TANKS & SETTLING TANK |NSTALLED AT
' FL=062 [CAMPUS -o1]

AMBEY PROCESS
(A Unit of Shree Radha Service i

'%(ﬂffﬁ " ’(%’

Director/ General Manager



S7

ot
-*‘:-"'

. “'\‘: E

’) ;f

PHOTO ; PRIMARY CLANFlEK INSTALLED AL FL-oJ.[CAMPDS of]

AMBEY PROCESSQRS
(A Unit of Shree Radha Servi .Ltd.)

é(/u/'ﬁt i

Director/ General Manager



PHOTO . AIR BLOWER INSTALLED AT FL-02 [cAMPus-o1J

AMBEY PROCESSD
(A Unit of Shree Radha Services

//(,(,(,‘ﬁu

Director/ General Manager




59

AMBEY PROCESSO
(A Unit of Shrpe Radha Services id.)

Director/ General Manager
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Director/ General Manager
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Director/ General Manager
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Director/ General Manager
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(A Unit of hree Radha Services
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Dlrectorl General Manager



/6

AMBEY PROCESSOR
(A Unit of Shree Radha Services P ;

/(JJ«P &

Director/ General Manager



’r’ @

’E

L-3 \'_cAMPus-oz

AMBEY PROCESSO j}
(A Unit of Shree Radha Services &

= Dnrectorl General Manager



g i 3%

PHOTO @ FILTER PRESS INSTALLED AT FL-03 [CAMPUS-02]

AMBEY PROCESSORS
(A Unit of Shree Radha Services PTG
L,

=
P
7

Director/ General Manager




PROTO | ELECTROMAGNETIC FLOWMETER -0{ INSTALLED AT
INLET OF ETP INSTALLED AT FL-3[CAMPUS-0%]

AMBEY PROCESSORS
(A Unit of Shree Radha Services Pvi. L




|

PROTO | ' Je
0 ELBCTROMAGNETIC FLOWMETER-02 INSTALLED ar
OF ETP INSTALLED AT FL-3 [CAMPUS-02] ED AT INLET

AMBEY PROCESS{/
it of Sttee Radha Services P l? ﬁ
/ : ]

Director/ General Manage-




PHOTO . ELECTROMAGNETIC FLOW METER INSTALLED AT FINAI..‘
QUTLET 'OF ETP INSTALLED AT FL-3 [cAMPUS-02]

AMBEY PROCESSORS
(A Unit of Shree Radha Service |(:'
0 ‘/&Z ‘ (
—, /{_ J »
/ ‘ /(

Director/ General Manager




82

ANNEXVRE: R6 /2 @

1ES01062

s, o #

) Fr|| 4 | LT AT
JL- é ~ |ES 102

| Mest sensor $o, Display ) Dptions 2

AONLINE  CONTINUOUS EFFLUENT MONITORING
Y TEM INSTALLED AT COMBINED FINAL

OQUTLET OF ETP
AMBEY PROCESSO
(A Unit of Shree Radha Services Pv? ')

4&0:‘! General Manager

PHOTO |



33

ANNEXURE Ké/q
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Dlrectorl General Manager
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PHATO | GREEN BELT INDUSTRY PREMISES
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Director/ General Manager
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Director/ General Manager
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Anvevere : Rb/R (Lilly)

SHREE RADHA SERVICES PRIVATE LIMITED
CIN - M7 120MH1983PTCO12787
BALANCE SHEET AS AT 31ST MARCH, 2023

L owh

Particutars Note As at 31 March As at 31 March
No. 2023 2022
Rs. Rs.
L EQUITY & LIABHITIES
1. Sharehoider’s Fund - :
{ @ } Share Capital 2 16000000.00 10000000.00
{ b ).Reserves and Surplus 3 £6793779.02 75703770.02  33710710.00  43710710.00
-2. Non Cuirent Liabilities
(a ) Long Term Borrowings 4 105225582.00 133396220.00
(b ) Deferred Tax Liability 5 764535.00 845990.00
3. Cumrent Liabilities
4 { 8 ) Short Term Borrowings 8 35642656.656 33368106.00
+-{ b) Trade Payables 7 46659980.18 ~ 64653426.00
“fotal ctstanding dues of micns and smaiienterprises
<toal oulstanding oues of creditors other than micro
 {¢)Other Current Liabilities 8 D244830.00 91547485,74 8089870.00  104111201.00
TOTAL 273331391.78 282164121.00
il. ASSETS _
1. Non Current Assefss
( @) Property, Plant& Equipment g B1716683.31 B8043578.00
{ b) Intangible Assets 0.00 0.60
{ ¢ ) Capital Work in Progeress 0.00 2564879.00
(-d ) Other Non Current Assels 10 58245957.00 139962640.31  58168647.00  147777404.00
2. Current Assats
{ a } \nveniories 11 20051263.59 41893008.00
{ b ) Tratie Recsivables 12 77562411.00 TZR0ST78.00
¢¢ yCash and Bank Balances. 13 4B2580.08 77544000
{ d ) Short Term Loans and Advances 14 25362488.80 133368751456 _ 18811401.00 134386717.00

Significant Accouniing Policies

1

27333138176

The accompanying notes form an integral part of these financia! statements.

282164121.00

As per our repori of aven date
FOR NARENDRA KUMAR For, SHREE RADHA SERVICES PVT. LTD. \
Chartered Accountants, K
ot J\ Panstass s
(-:Na.cenmral(un;r Talpo L) Sant Kumar Bhimsarle Santosh Parikh
Proprigtor Director Director
M. Ne. 078014 DiN- 00326350 DIN-DBO71840
Place : Gorakhpur
Date : 05-05-2023
RS
AMB PROCESSO o

(AU Ragha Senvices

fe

Mieantor! General Manager
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SHREE RADHA SERVICES PRIVATE LIMITED
CIN - U17120MH1963PTCO12787

STATEMENT OF PROFIT & LOSS FOR THE YEAR ENDED 3187 MARCH, 2023

" Particuiars

Note As at 31 March Asat 3t March
No. 2023 2022
Rs. Rs.

REVENUE
Revenve from operaticns 15 701723990.74 390?78998,1?0
Other Income 16 453718.01% 1444283.00
Total income 702177708.75 392223281.00
EXPENSES

Cost of Material Consumed 17 27231831407 183457465.00
Employee Benefits Expenses 18 105842220.81 63555085.00
Financial Costs 19 13207722.16 12543220.00
Depreciation and Amoriisation Exp. 20 41063808.00 12195207.00
-Other Exponses 21 254550488.38 125877420.00
Loss on Sale of Fixed Assets 187765,00 0.00
Total Expenses 557300315,38 377628387.00
Profit Before extraordinary items

and tax 44877393.36 14594884.00
Tax expenses *
Current Tox 12680330.00 4389440.00
Deferred Tax (181,455.00) (246,331.00)
Earliar Year 285.449.31 -
Profit’(Loss) for the year 32083069,05 10451775.00
Earning per equity share 22

1. Basic 320.83 104,52
2. Dittett 320.83 104,52
Significant Accounding Policies 1

The accornpanying notes form an integral part of these financial statements.

As per our réport of even dale _
FOR HARENDRA KUMA For, SHREE-RADHA SERVICES PVT. L 3 F
Chartered Accountan Y ,\ ]

. ) £ £Mﬁw

{Narendra Kumi:Aa nt Kumar Bhimsari#” Santash Parikh

Proprietos Director Director

M. No. 079014 DIN- 00326350 DIN- 08971640

Flace ; Gorakhpur
Date : D5.08-2023

0
{AUr;’i‘lM BEZeI;gdha

iBctor] General Marader



SHREE RADHA SERVICES PRIVATE LIMITED
CIN - U17120MH1963PTCO12787
BALANCE SHEET AS AT 318T MARCH, 2022

Particulars

Note

As at 31 March

As at 31 March

The accompanying notes form an integral part of thase financiat statements.

For, SHREE RADHA SERVICES PVT. LTD.

As per aur report of even date

FOR NARENDRA M
Chartered Accouniabls

{Narendra KurlarAg S

Proprietor

M. No. 079014
Piace : Gorakhpyr
Date: 05.09.2022

AMBEY PROCESSORS

ot Genefal Maraaer

%ﬁhﬁmm . %

Mukesh Kumar Bhimsaria

Np. 2022 2021
=T} s,
| EQUITY & LIABILITIES
1. Shargholder's Fund
{ a ) Share Capital 2 10000000.00 10000000.00
{ b ) Reserves and Surplus 3 3371070067  43710709.87 23258034 82 332658034.62
2. Non Current Liabifities
( &) Long Term Borrowings 4 1333868220.00 127580808 00
{ b ) Deferred Tax Liability 5 945990.00 11982321.00
3. Current Liabiiities
{a) Short Term Borrowings 8 33368105.94 35884283.00
. { b} Trade Payables 7 64653425.45 47311634.12
T dotatoutstendimg dues of micy snd ansal enterprises
-toa! putstanding dues of zreditars other than micro
{ ¢} Other Current Liabilities 8 508887000 10411120138 4348712.00 88554629.12
TOTAL 282164121.36 250586792.74
Il. ASSETS
1. Non Current Assets *
( @ ) Properly, Plant & Equipment g 86043878.07 96303955.79
( b } intangible Assets 0.00 Q.00
{ ¢ Y Capital Werk in Progeress 256487949 790193.89
{ d ) Other Non Current Assets 10 59168647.00 147777404.56  59537972.00 156832421.88
2. Current Aasets
{ & Jinventories 11 41893008.18 1723780700
{ b ) Trade Receivables 12 72906778.42 57184802.00
-, { ¢ ) Cash and Bank Balances 13 775430.41 370089.84
- (d) 8hort Term Loans and Advances 14 18811400.78 134386715.80  19152072.22  £3854671.08
282184121.36 , 25058679274
Significant Accounting Policies 1 )

Santosh Patlkh
Director Director
DiN- 00847287 DiN- 08971610
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_ SHREE RADHA SERVICES PRIVATE LIMITED

CIN - U17120MEN9B83PTCO12787
STATEMENT OF PROFIT & LOSS FOR THE YEAR ENDED 31ST MARCH, 2022

The accompanying notes form an integral part of these financial statements.

As per our raport of evan date

Particutars Note As at 31 March As st 31 March
No. 2022 2021
: - Rs. Re.
REVENUE _
Revenue from operations 15 390776097.67 270837189.73
Other income 16 1444283.00 101298.00
Profit on sate of Pixed Assats _ 2.00 8525.00
Totat Revenua 362223280.67 270945012.73
EXPENSES
Cost of Material Cansumed 17 163457464.77 409721118.55
Employee Benefits Expenses 18 6355508524 £2981439.69
dinanciﬁ Costs 19 12543220.05. 5§628561.35
Jepreciation and Amortisation Exp. 20 12195207.00 2344208.00
Other Expenses 21 125877410.26 87587883.80
Totat Expenses 377628396.32 260243210.19
Profit Before extraordinary iterns
and fax . 14594884.35 10701 30254 '
Tax expenses
Current Tax 4399440.00 1786350.00
Deferred Tax {246,331.00} 1,391,993.00
Earliar Year 512,218.00
Profit’{l.oss) for the year 10481775.35 7011241.54
£aring per equily share 22
1. Basic 104.52 T0.1%
2, Diluted 104.52 70.11
Significant Accounting Policies 1

For, SHREE RADHA SERVICES PVT. L
B - %‘ M

{Narendra Kumar Agra@al) Mukesh Kumar Bhimsaria Santosh Parikh
Proprietor Director Director -
M. No. 078014 DIN- 00547287 DiN- 08971610

Piace : Gorakhpur
Date : 05-09-2022
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SHREE RADHA SERVICES PRIVATE LIMITED
BALANCE SHEET AS AT 318T MARGCH, 2021

¥

Advances

Significant Accounting Policies

1

250586792.74

The accompanying notes form an integral part of these financial siatements.

As per our report of even date

1 oy

FOR NARENDRA ¢ &‘i’A‘ﬁ" éRA WVAL & CO.

- Ghayl avad

‘%@nm}aﬁ I

\

t k .
{Narendra Kurar ASay
Proprietor '
M. No. 078014

Place : Gorakhpur
Date : 03-11-2021

CESSORS
dh ervjoas Pt L

ppapah

DIRECTOR

ik,

Particulars Note As at 31 March As at 31 March
No. 2021 2020
Rs. Rs.
l. EQUITY & LIABILITIES
1. Shareholder's Fund
{ 2 ) Share Capital 2 10000000.00 10000000.00
{ b ) Reserves and Surplus 3 23,258,934.62 3325893462 16,247,693.08 26247693.08
2. Non Current Liabilities
¢ @y Long Term Borrowings 4 127580908.00 22807694.00
{ b } Deferred Tax Liability 1192321.00 _ (199,672.00)
3. Current Liabilities
( a) Short Term Borrowings 5 26218262.00 262092456.78
(b)) Trade Payables 6 47311634.12 12120119.82
@ ( ¢ ) Other Current Liabilities 7 15024733.00 88554629.12 4144793.00 42474158.60
“ TOTAL 250586792.74 91320873 .68
. ASSETS
1. Non Current Assets
{ a ) Fixed Assets
Tangible Assets 8 96303555.79 18284000.00
Work in Prodress 790193.89 0.00
{ b) Prepaid Lease Payment 9 58433972.00 1229042.00
( ¢ ) Long Term Loans and 10 1104000.00 1104000.00
Advances 156632121.68 20817042.00
2. Current Assets
( a) Inveniorias 11 17237807.00 9190625.00
( b} Trade Receivables 12 57184802.00 55073073.00
{ ¢ ) Cash and Bank Balances 13 37998984 716612.23
{ d ) Short Term Loans and 14 19152072.22 93954871.06 5732521.45 70712831.68

91329873.68

For, SHREE RADHA SERVICES PVT. LT[,

#1004

DIRECTOR
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SHREE RADHA SERVICES PRIVATE LIMITED

STATEMENT OF PROFIT & LOSS FOR THE YEAR ENDED 31ST MARCH, 2021

Particulars . Note As at 31 March As at 31 March
No. 2021 2020
— Rs. Rs.
REVENUE
Revenue from operations 15 270837189.73 30087749592
Other Income ' 16 101298.00 204532.00
Profit on sale of Fixed Assets 6525.00 1563323.00
Total Revenue 270945012.73 301235350.92.
EXPENSES
Cost of Material Consumed 17 109721116.55 130774226.01
Employee Benefits Expenses 18 520991439.62 £3000195.37
. Financial Costs 18 5628561.35 4626000.06
? Depreciation and Amortisation Exp 20 4314209.00 ' 3499774.00
Other Expenses 21 87587883.60 102370841.32
Total Expenses 280243210.19 284271036.76

Profit Before extraordinary items

and tax ' 10701802.54 6964314.16
Tax expenses :

Current Tax . 1786380.00 1931280.00
Deferred Tax 1,391,893.00 (40,212.00)
Earliar Year §12,218.00 -
Profit/(Loss) for the year ) 7011241.54 5073236.16
Significant Accaunting Policies 1

The accompanying notes form an integrat part of these financial statements.

As per our report of even date

For, SHREE RADHA SERVICES PVT. LTD.

Chartered Acco .
)§$-4N*\W/
{Narendra K&a ) DIRECTOR ) DIRECTOR
Proprietor

M. No. 078014

Place : Gorakhpur
Date : 03-11-2021

hree Radha Services Put. L

AMBEY PROCESSORS g

rectorf General Manager
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SHREE RADHA SERVICES PRIVATE LIMITED
CIN -~ U17120MH1983PTCO12787
BALANCE SHEET A8 AT 31ST MARCH, 2023

G

As at 31 March

Particulars Note As at 31 March
No, 2023 2022
Rs. Rs.
1. EQUITY & LIABILITIES
1. Shareholder's Fund
{ @) Share Capital 2 10000000.00 10000000.00 ;
{ b) Reserves and Surplus 3 85793779.02 75793770.02__ 33710710.00  43710710.00
2. Non Current Liabilities
(a) Long Term Borrowings 4 105225582.00 133396220.00
{ b) Defarred Tax Liatiiity 5 764535.00 945990.00
3. Currentt Liabilities
g { @) Short Term Borrowings 6 35642656.56 33368106.00
( b ) Trade Payables 7 46659989,18 64653425.00
-tota[ oulstanding dues of micre and small enterprises
-toal ouistanding dues of creditors other than miicro
{ © ) Other Gurrent Liabilities 8 9244850.00 91547495.74 6089670.00 10411120100
TOTAL 273331381.76 282164121.00
Il. ASSETS .
1. Non Current Assefs
' '( a ) Praperty, Pianl & Equipment 9 81716683.31 86043878.00
{ b} Intangible Assets 0.00 0.00
( c ) Capital Work in Progeress 0.00 2654879.00
{ ¢) Other Non Current Assets 10 58245957.00 139962640.31_ 5¢1668647.00  147777404.00
2. Current Assets
{ a} Inventories 11 29951263.59 41893008.00
{ ) Trade Receivables 12 77562411.00 72906778.00
{-¢ )} Cash and Bank Balances 13 492580.06 775440.00
{ d) Short Term Loans and Advances 14 25362466.80 133368751.45 _  18811401.00 134386717.00
273331391.78

Significant Accounting Policies

1

The accompanying notes form an integral part of lhese financla! statements.

As per our report of even date

Propristor

M. No. 079014
Place : Gorakhpur
Date : 05-08-2023

Direct

ROCESSORS
(A Unit of Sheee Radha Services

e

Sant Kumar Bhimsarla
Director
DN~ 00326350

Dek.

or/ General Manager

28216412100

For, SHREE RADHA SERVICES PVT. LTD

Santosh Parikh
Director
DIN--08571810
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SHREE RADHA SERVICES PRIVATE LIMITED
CIN - UI7120MH1863PTCO12787
STATEMENT QF PROFIT & LOSS FOR THE YEAR ENDED 318T MARCH, 2023
Particulars Note As at 31 March As at 31 March
No. 2023 2022
Rs. Rs.
REVENUE _
Ravenus from dperations 15 701723800.74 390778998.00
Other Income 16 453718.01 1444283.00
Total Income 702177708.75 392223281.00
EXPENSES
Cost.of Material Consured 17 27231831407 1634567465.00
Employee Benefits Expanses 18 105842220.81 63555085.00
Financial Costs 19 13297722.16 12543220.00
Depreciation and Amortisation Exp. 20 11063808.00 121956207.00
Other Expenses 21 254590485.35 125877420.00
Loss on Sale of Fixed Assets ___187765.00 i} 0.00
Total Expenses 657300316.39 377628397.00
Profit Before extraordinary items
and tax 44877393.26 14594884.00
Tax expenses ; .
Current Tax 12580330.00 4389440,00
Deferred Tax {181,455.00) {246.331.00)
Earliar Year 295,449.31 -
Profit’(Loss) for the year 32083069.05 10451775.00
Earning per equity share 22
1. Basic 320.83 104.52
2. Diluted 320.83 104.52

Significant Accounting Policies

1

The accompanying notes form an integral part of these financial statements.

As per our report of even date

. ¢t wh e
ne
{Narendra Ku‘rrSaJr Agrgﬁa(
Proprietor
M. No. 078014

Place : Gorakhpur
Dsate : 05-09-2023

MBEY PRO
(A l?ul of Shree Radha

ESSORS
%ew!ces Put. Lt

For, SHREE RADHA SERVICES PVT. L

J:nt Kumar Bhimsari

Director
BIN- 00326350

dg;p

Director/ General Managey

Santosh Parikh

Director
DIN- 08971610
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CASH FLOW STATEMENT FOR THE YEAR ENDED 31ST MARCH, 2023

Particulars

CASH FLOW FROM OPERATING ACTIVITIES
Net profit/(loss) before tax

Adjustment for:-

Depreciation/amortisation

Lease Premium writlen off

Interest Income

Interest Expenses

Profit/Loss on sale of Fixed Assets

Operating Profit before Working Capita! changes

Adjustment for:-

Inventories

Trade and Other Receivables
Other Assets

Trade Payable and Qther Liabilities
Income Tax

Cash generated from operations
Interest Received
NET CASH FROM OPERATING ACTIVITIES

‘CASH FLOW FROM INVESTING ACTIVITIES:
Purchase of Fixed Assets {Including CWIP)

Sale of Fixed Assets

Decrease/f{Increase) in Other Non Current Assets
NET CASH USED IN INVESTING ACTMITIES

CASH FLOW FROM FINANCING ACTIVITIES
Intgrest.Paid
Increase/(-)Decrease in Short Term Borrowings

" Increased(-)Decrease in Long Term Borrowings

11083808
922680
-127318
13163084

187765

11941834
-4655633
-6561006
-14838255
-12875779

NET CASH (USED IN)JFROM FINANCING ACTIVITIES

NET INCREASE/(DECREASE) IN CASH AND CASH EQUIVALENTS

CASH AND CASH EQUIVALENTS - Opening Balance

CASH AND CASH EQUIVALENTS - Closing Balance

Difector! General Manager

2022.23
{Rupees)

44877393

25210020
70087422

27078920
43008493
127318
43135811

45984909
244000
0
4359400

-13163084
2274551

-28170838

-39059171

-2828489

775439

492580

282859
The above Cash Flow Staterent has been prepared under the "Indirect Method" as set cut in the
‘AS-3 on Cash Flow Statements.

12195267
922690
-885261
12543220
0

-24655201
-15721976
340672
19082749
4388440

©)

2021-22
(Rupees)

14594884

24775856
39370740

-25343288
14027454
885261
14912716

3709816
0

-563365

4263181

-12543220
-3526177
5815312
-10254085
395449
379990

776432
-395449
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i SHREE RADHA SERVICES PRIVATE LIMITED
Notes to financial stalements for the year ended 31st March 2023
Particulars As at 31st March 2023 As al 31st March 2022
No of Shares Rs. No of Shaies Rs.
2. SHARE CAPITAL
AUTHORISED
Equity Shares of Rs. 100/- each 100000  10000000.00 100000 1000000000

ISSUED. SUBSCRIBED AND FULLY PAID UP

Equity Shares of Rs. 100/- each 100000  10000000.00 100000 10000000.00
TOTAL 100000 16000000.00 100000 10000000.00
2.1 Reconciliation of the shares outstanding at the beginning and al the end of the year;
A5 at 31st March 2023 As at 31st March 2022
No of Shares Rs. No of Shares Rs.
Equity Shares
At the-beginning of the year 100000 10000000 100000 10000000
Changes during the year - - - -
Outstanding at the end of the year 100000 10000000 160000 10000000
2.2 Share held by Prornolors
As at 31st March 2023 As at 31st Maych 2022 Changes during the year
Ng of % of Shares No of % of Shares  No of %
. Name of sharéholder Shares held Shares held Shares
Mukesh Kumar Bhim: 38550 38.55% 38550 30.55% - -
Sant Kumar Bhimsari 27160 27.16% 27160 27.16% - -
Sarika Bhimsaria 13370 13.37% 13370 13.37% - -
Shakunitaia Devi Bhin - 16340 16.34% 16340 16.34%

2.3 Termirights zitached to equily shares
The company has only one class of equity shares having a par value of Rs.100/- per share. Each holder of
equily shares is entitled to one vote per share. The company can declares and pays dividends in indian rupees.
The dividend proposed by the Board of Directors is subject to the approval of the shareholders in the
ensuing Annual General Meeting,
In the event of liquidation of the company, the holders of equity shares will be entitied to recelve remalning
“assets of the company, after distribution of alf preferential amounts. The distributicn will be in proportion
to the number of the equity shares held by the shareholders.
' 2.4 Bonus Shares/Shares for consideration other than cash lssued & Buy Back of Shares

Preceding five years: NIL
2.5 Sharesheld by holdingfultimate holding company and/or their subsidiary/asociates: NIL
2.6 Details of sharshoiders holding more than 5% shares in the comipany:

:_' As at 31st March 2023 As at 31st March 2022

% held No of % heid

Name of shargholder Shares Shares
Mukesh Kumar Bhimsaria 38550 38.55% 38550 38.55%
Sant Kumar Bhimsaria 27160 27.16% 27160 27.16%
Sarika Bhimsaria A 13370 13.37% 13331@7 13.37%
Shakuntala Devi Bmmsm 16.34% \) 16.34%

FURCEs

Director General Manager
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Notes o financial statements for the year ended 31st March 2023

Particulars As at 31st March 2023 As at 31st March 2022
No of Shares Rs. No of Shares Rs.
3. RESERVE AND SURPLUS
Capitat Researve 1264750.00 1284750.00
Surplus in the Statement of- Rrofit and Loss i
Balance as per last account 32,445 959.87 21,994,185 00
Profit/(loss} for the year 32,082.069.05 10,451,775.00
64.528,029.02 32,445,960.00
Less: Appropriation 0.00 64,529,629.02 0.00 32.445,960.00
TOTAL 6§65793778.02 33,710,710.00
4. LONG TERM BORROWINGS
Secured
Term Loan from HDFC Bank 52030401.00 69885231.00
Unsecured
From Directors 268726888,00 183€9152.00
From Director's Relatives T985396.00 5434818.00
From Qthers 18336899.00 389707019.00
TOTAL 105225582.00 133396220.00

4.1 Term Loan taken from HDFC Bank are secured by all the immovable property, plant & machinery, stock and
debters of the company. Repayment Period is 84 months.

5. DEFERRED TAX LIABILITIES

On-account of Depreciation 764535.00 945990.00
764535.00 945090.00

6. SHORT TERM BEORROWINGS

Secured

Working Capital Loans.

Indian rupee loan from HDFC Bank 22444683.56 21239210.00

Current maturity of Long Term Borrowings(HRFC) 13197973.00 12128896.00
TOTAL 35642656.56 -33368106.00

5.1 Working capital facilities taken from HDFC Bank are secured by all the immovable property, ptant & machinery
stock and debtors of the company.

7. TRADE PAYABLES
Due to micro and small enterprises 14478223.76 .30807707.00
Due to parties other than mi T small enterprises 32181766.42 336845718.00
5]
4
TOTAL 466595888.18 64653425.00

e %ﬁ\ '

nnnnnn
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SHREE RADHA SERVICES PRIVATE LIMITED
Notes to financial statements for the year ended 31st March 2023

Particulars As at 31t March 2023 As at 31st March 2022
No of Shares Rs No of Shares Rs.
Trade Payable ageing Schedule
Cutstanding from due date / date of iransaction
Perticulars Less than 1-2 years 2-3 years Mare than Total
1 year 3 Years
A5 at March 31, 2023
Undisputed Dues
(i) MSWE 14478223.786 14478223.76
(i) Others 32181765.42 32181785.42
iDisputed Dues
(1) MSME ol
{ii) Others o
Total 46659989.18 Q.00 0.00 0.00 46659989.18
|As at Mareh 31, 2022
Undispuled Dues
(i) MSME 30807707.00 ‘30807707.00
(i) Others 33845718.00 33845718.00
Disputed Dues
{i) MSME 0.00
(i) Others 0.00
Total 64653425.00 €.00| 0.00 0.00 64653425.00|
8. OTHER CURRENT LIABILITIES
Advance from Customers 0.00 33_52.09
Other Liabilities 9244850.00 8085318.00
TOTAL 9244850.00 6089570.00
SARASA D b &4
AMBEY PROCESSORS

(A Unit of Shree Radha Services Pvt. L

Th

Director/ General Manager

V.



SHREE RADHA SERVICES PVT. LTD.
Notes to financiai staiemants for the year ended 315t March 2023

$ Property, Plant & Equipment, itangible Assats and Capital Work in Progress {CWIP)
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t

mEe S TO e o oW

, GROSS BLOCK o DEPRECIATIONIAMORTISATION _ NET BLOCK
Description of As at Additions Sales! Asat Upto Forthe  AduStment Upto A at As at
$.No. Assels 311032022 Adjustment  31/03/2023 | 31/03/2022 year noarzo2a | 3uod2023 | 31032022
Property; Plant & Equipment
Building 72272030.00 0.00 0.00 72272030.00| 12800013.00 5637819.00 000 18528732.00] 53743208.00 59381117.00
Plant & Machinery 710065.00 0.00 0.00  710065.00] 663361.00 a751.00 000  667112.00 43853.00 47604.00
Plant & Machinery 83442038.00 1000000.00 64200000 63500938.00| 60051971.00 4200248.00 21423500 64037984.00] 19762954.00 23390967.00
Lab Equipment 406566.00 £.00 0.00  196566.00] 155018.00 9852,00 000  164870.00 31696.00 41548.00
E.TP. 288762000  5292111.31 0.00  8179731.31] 204394100 30630200 000 235224300 5827488.31  B43579.00
Fumiture & Fuxtures 375085.00 0.00 0.00 375985 357038.00 165.00 000  357203.00 18782.00 18947.00
Vehicle (Center) 655000.00 0.00 0.00 85500000 622280.00 0.00 000 62225000 32758.00 32750.00
Vehicle (Tractor) 1205357 00 0.00 000  1205357.00| 38690400  255603.00 000 64250700| 56285000 81845300
Vehicle {Goods) 1434906.00 0.00 0.00 1434306.90 F08808.00 226760.00 0.60 935568.00 489338.00 726098.00|
Gar Hundai 1-10 (New) 701304.00 0.00 000 70130400 63573000 20479.00 0.00  656209.00 45095.00 £5574.00
CGar Creta 1612017.00 0.00 0.00  1512017.00] ©908597.00  188448.00 0.00 109704500} 41407200  603420.00
Car Nexa 000  707850.69 0.00  707850.60 000  125371.00 0.00  125371.00} 58248869 0.00
m.  Matorcycle 67956.00 0.00 0.00 6795600  64558.00 0.00 000 6455800} 3308.00 3398.00{
n.  Computer 104547600  164407.24 0.00  1209883.24]  976498.00 87010.00 0.00 1063508.00[ 14637524 68978.00
0. Office Equipment 26900.00 0.00 0.00 26000.00| 2555500 0.00 000 2555500} 1345.00 1345,00
Sub Total 16653502000  7164378.24  642000.00 173057308.24 8040114200 11063808.00 21423500 9134071500 8171568324 86043878.00
intangible Assets 0.0 0.00 0.0 0.00 _000_ a.00 0.00 0.00} __0.00 0.00
Capital work in Proger 2564879.00 0.00  2564879.00 0.00 000 0.00 0.00 o.c0} 0.00  2564879.00
GRAND TOTAL 169009898.00  7184378.24 3208879.00 17305739624 8040114200 1106380800 21423500 9134071500 B81715683.24 8860875700
: 4500009.00 _ 790194.00 168099809.00] 6629593500 _12195207.00 0.00 80491142.00] 88608757.00 97004150.00}

of Shree Radha

@ AMBEY PROCESS

f.

irector/ General Manager



Capital-work-In-Progress (CWIP)

{Rs. In Lacs)

{d) Ageing schedule for C-work-in:progress As it March 31, 2023 _ As af March 1, 2022 .
~ Amiount CWIP for a period of Totat Amount CWIP for a period of _ Tolal
Particutrs Less than 1-2 years 2-3 years Moré than Lessthan  1-2years 2-3years More than
_ ) {1 year ‘3 years. ~ Hyear 3 years
Projects in progress . 9| 258487949 2564879.49
Projects témporarily suspended oL 0 0
_Tolal 0 0 0] 0] 2564879.49 1] 0 Qf 2564879.49
CWIP,whose completion is overdue or has exceeed its cost compared to its original plan Nit Nit
Intangible assets under development (Intangitle CWIP) Nil Nil
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SHREE RADHA SERVICES PRIVATE LIMITED li

Notes to financial statements for the year ended 31st March 2023

Particulars As at 31st March 2023 As at 31st March 2022
No of Shares- Rs. No of Shares Rs.

10. OYHER NON CURRENT ASSETS

{Unsecured-considered good)

Premium of Leasehold Land-| 1190228.00 12096835.00
Premium of Leasehold Land-Il 55398354.00 56301647.00
Security Deposit 1667365.00 16857365.00

TOTAL 56245967.00 58168647.00

9.1 Leasehold Land taken from Gorakhpur Industrial Development Authority. Period of lease is 90 years from
11-08-1984. Originali land-1 was allcted to Bathwal Udyog Pvt Lid, by GIDA on 11-08-1994 and this land is
purchased by company on 25-02-2021 from Bathwal Udyog Pvt. Ltd.

11. INVENTORIES
Dye and Chemical 8869159.00 31531231.00
Packing Materials _ "26885659.90 857636.00
Agricultuire Residue 17393033.00 7840459.00
H.8.D. . 281084.69 £76758.00
Wrapper Cloth 0.00 0.00
Qil & Lubricant 0.0 118646.00
Stores & Spares 719417.00 067368.00
TOTAL 29851263.60 418530908.00

12. TRADE RECEIVABLES

(Unsecured considered good) 77562411.00 729067 78.00.

TOTAL 77562411.00 72006778.00

A3 Qr

AMBEY PROCESSOR
(A Unit of Shree Radha Services Pvt. Lig) /] . &(,

Director/ General Manager
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AMBEY PROCESSOR

{AUnitof S

Diréctor/ General Manager

e A
— ©
. Trade Recégivahle ageing Schedule
Outstanding from due date / date of trangaction
Particulars Less than 6 months - |1-2 years 2-3 years More than Total
8 manths 1 years 3 years
|AS ot March 31, 2023 = !
Undisputed Trade Recewables
(1) Considerad Gooo 77562411.00 77562411.00] .
( 1) Considered Doubtiul 0.00
Dispuled Trade Recewables
|t} Considered Good 0.00
{ 1 ) Considerad Doubiiul 0.00
Total 77562411.00 Q.00 0.00 0.00 .00 77562411.00
As at March 31, 2022
Undisputed Trade Recelvables
{ 1) Conswered Good 70950461.00] 1946317.00 72008778.00
r[ i | Consierad Doubtiui 0.00
Dizputed Trade Receivables
|t 1} Considered Good 0.00
It # } Considered Doubtiyl | 0.00
Total 70960461.00] 1846317.00 0.00 0.00 0.00]  72906778.00
13. CASH AND CASH EQUIVALENTS
Cashin hand 333556.00 612324.00
Balances with bank on cusrent account: '
HOFC Bank 159024.06 60620.00
Fixed Deposit with HOFC Bank 0.00 102496.00
TOTAL 492580.06 775440.00
14, SHORT TERM LOANS AND ADVANCES
(Unsecured considered good)
-‘Advance to Suppliers 2521342.00 32480.00
Advancesto Staff 725000.00 200000.00
Prepaid Expenses 687778.00 831212.00
Income Tax Refundable 838548.78 1667231.00
GST 11588462.64 15251920.00
GST Refurd Recsivable 10163576.00 0.00
Advance Tax & T.D.S. 11112119.38 5227989.00
Provigion for Tax 12680330.00  -1668210.62 4389440.00 838549.G0
TOTAL 25362496,80

18811401.00

ot
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Notes to financial statements for the year ended 31st March 2023

Particulars Ag at 31st March 2023 Ag at 31st March 2022
No of Shares Rs. Ng of Shares Rs.
15. REVENUE FROM OPERATIONS
Processing Charges 701722990 74 390778998.00
TOTAL 701723990.74 390778998.00
16. OTHER INCOME
Scrap Sale 150000.60 173100.00
Bale of Dye & Chemicals 101400.00 320840.00
Sale of Stores 75000.00 65082.00
Interest $127318.01 885261.00
TOTAL 4563718.01 1444283.00
17, COST OF MATERIAL CONSUMED
Dye and Chemical 25963042495 156018100.00
Packing Matenals 9712569.12 §745270.00
Wrapper Cloth. 2975320.00 16949005.00
TOTAL 272318314.07 163457465.00
18. EMPLOYEE BENEFITS EXPENSES
Salary and Wagss:
Salary and Wages (Production) 64914439.00 35305428.00
Salary and Wages {Administartion) 7289515.00 3599246.00
Production Incentive 15555606.00 9362246.00
Directors Remuneration 4680000.00 4680000.00
Bonus 2640200.00 2230658.00
Gratuity & CL PL 3550853.00 2777288.00
Security exp. 1335461.56 90866073.56 840341.00 58895208.00
Employers Contribution to P.F. & £.8.1, 3347931.00 3015487.00
Staff Welfare 2528216.25 1644390.00
TOTAL 105842220.81 63555085,00
19, FINANCIAL COSTS
Intereston :
Long Term Borrowing 11392786.00 10933070.00
Short Term Bomowing 1760853.00 1424362.00
Other Interest 944500  13163084.00 2021.00 12359483.00
Bank Charges 134638.16 183767.00
TOTAL 13297722.16 12543220,00
20. DEFRECIATION AND AMORTISATION EXPENSES
b 11063808,00 12195207.00

Depreciation on Tangibie Assels

r/ General Manager

11063808.00
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SHREE RADHA SERVICES PRIVATE LIMITED
Notes to financial statements for the year ended 31st March 2023

©)

24. Corporate Social Respo

sibility (CSR}

P

ae Radha Semvices

Director/ General Manager

AMBEY,PROCESSORS
(AUnit Ltd

Particulars As at 31st March 2023 As at 31st March 2022
No of Shares Rs. No of Shares Rs.

21. OTHER EXPENSES
Manufacturing Expenses;
Power and Fuel
Etectricity Bill 58324880.00 40931735.00
Generator Fuels 7668611.00 5464930.00
Coal and Ash 6817508.66 639985.00
Agriculture Residue 12814548016 197056879.82  48522159.00  95558609.00
Repair and Maintenance:
Flant & Machinery 22957117.50 10244891.00
ETP 2895994.02 1926684.00
Building 5210241.85 3106335337  2687563.00  14859038.00
Transportation exp. 1077406124 8261367.00
Censuinable Siores exp. 1223738.04 77990.00
Oil & Lubricanis 1432186.25 718350.00
Establishment Expenses:
Lease Premiurn written off 922690.00 922680.00
insurance Exp. 331365.00 405165.00
Rent . 240000.00 240000.00
Commission 2003654,00 797197.00
Communication cost 90557.67 133441.00
Travelling & Conveyance 726065.78 391004.00
Repair and Maintenance Others 4343335.79 1961971.00
GIDA Maintenance Charges 226128.00 209500.00
Printing & Stationery 287774.50 181262.00
Fes & Taxes 178915.00 173672.00
Professionat axp. 243020.00 165510.00
Auditor's Remuneration 50000.00 40000.00
Wise. Exp. 80322089 1766718.00
GST 324250.00 39536.00
Donation 1281300.00 63300.00

TOTAL 254590485.35 125877420.00
22, EARNING PER SHARE
Profit for the year 32,083,069,05 10,451,776.00
No of Equity Shares 100000.00 100000.00
Nominal value of equity shares 100.00 100.00
EPS- Basic and diluted (Rupee per hare} 320.83 104.52
23. CONTINGENT LIABILITIES 2144491 2144491
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PHOTO ' ROOF TOP RAINWATE R HARVESTlNG SYSTEM
INSTALLED AT FL-02 [ cAMPUS-01]

AMBEY PROCESSO
(A Unit of Shree Radha Services

il

Dlrector/ General Manager
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PHOTO | ROOFTOP RAINWATER HARVESTING SYSTEM
INSTALLED AT FL-03 Y_CAMPIJS"OQJ

AMBEY PROCESSORS Z
(A Unit of Shree Radha Services P }
AATA ﬁ /g .

Director/ General Manager
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ONMENTAL AND TECHNICAL RESEARCH CENTRE _

_I_.aboratory 21261, Vishwas Khand, Goml Nagar, Lucknnw- 226 010 (U P}
Ernail ETRCLTH@YAHOO IN, Web wwwetrcindla com . :

ETRC/PMO9/TEST-REP/FT/45

TEST REPORT
WATER & WASTE WATER ANALYSIS
Test Report Ref No. ETRC/GW/5058/2024 Date of Report: 13.01.2024
Name /Address/Type of Industry M/s Ambey Processors Private Limited
(A Unit of Shree Radha Services)
FL-2, Secfor-13, GIDA, Sahjanwa Road
. District: Gorakhpur (U.P.} - 273005
SAMPLE DETAILS
1 | Water/ Waste Water | Ground Water 5 | Packing Condition Sealed
2 | Sample Description Boring No. 01 § | Sampie Collected By . Industry self
3 | Sample received date 09.01.2024 7 .| Analysis Start Date 09.01.2024
4| Sample Quantity | 5.0 liters B_| Analysis End Date 113.01.20%4
TEST RESULT
Range of Indian Standard
St | Test Parameter | Unit ProtocoliTest Method Resut | testing 10500: 2012
No. fimitof | p irable | Permissibl
| , . detection iraphe ermissiple
1 :{ Colour JHazen IS: 3025 (Part-4}; 2021 <5.0 5-30 5 : 15
2 | Odour _ - IS: 3025 (Part-5): 2018 Agreeable | Qualitative | Agreeable | Agreeable
1 th + No '
1 3 EH _ _ _—_ APHA 24" Ed, 2023-45Q0 H 7.3 1-14 .6'5“8'5 Relaxation
— 4. |- Turbidity NTU APHA 24" Ed. 2023-2130 B BDL 2-40 1 5
1. | Total Dissolved | 1 e . '
| 5 | sofids (08) mg IS: 3025 (Part-16): 2023 546.0 | 10-5000 500 2000
1.1, . IS: 3025 (Part-40): 1991
. 6._ Calcl_um.as"Ca mg/l Reg_fﬂrmed: 2019 109.1 2.0 -600C 75 ; 200
o :;_gnssiurﬂ as mgh APHA 24" Ed. B2(]23-35{)(} Mg, 23.32 0.1 - 200 30 ! 100
. - iR - T
8 |ChiorideasCl | mgy | APHAZ4TEA 20234500-CT | 206 | 20.2000 | 260 | 1000
{ 9 |FluorideasF | mg/ | APHA 24" Ed. 2023-4500 F C 0.38 0.02-5.0 1,0 15
10 | Sulphate as 80, | mgn | APHA24 sgi’i.zém“m‘ 31070 | 10-500 | 200 | 400
o N 18! 3025 (Part-34): 1986 ” No
11 | Nitratoas NO; | mg/ Reaffirmed: 2019 1673 ) 10-70 | 4 | Refaxation
12 g'a"gg:'“" as mgd | APHA24"Ed. 2023-23208 | 328.0 | 20-1000 | 200 600
13 I:‘g;gg’:’“m mgl | APHA24"Ed 20232340C | 3680 | 50-800 | 200 600
j i}
14 | Copperascu | mgn | APHA 215 B e 1208 | BoL | 003-10 | 005 | 15
. ' - APHA 24" Ed. 2023-3120 B ! No
15 | ron as Fe mg/l (CP-OES) 0.054 | 0.05-20 0.3 Relaxation
1 Manganese as APHA 24" Ed. 2023-3120 B
16 | Mn mg/l (CP-OES) 0.026 | 0.02-50 8.1 03
' APHA 24" Ed. 2023-3120 B
17 | Zincas Zn mg# (ICP-OES) BDL 0.05-15 ) 15
: APHA 24" Ed. 2023-3120 B No
1.8 | Cadmlium as Cd . mg/l (ICP-OES) BDL 005-20 0.003 Relaxation

BEY PROCESSOR Page 10f 1
(A aﬁ\tnof Shree Radha Services Pvi.
\gD@97674227

"Reod. Address: 4/57, Vioul Khand, G Nagar, Lucknaw j;ﬁ_,qw

Nirector/ General Manager
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ENV IRON MENTAL AND TECHNICAL RESEARCH CENTRE

Ofﬂcc & Labmmory 21261, Vishwas Khand, Gomtii Nagar, Lucknow- 226 010 (U.P.}.
Emait : ETRCLTH@YAHOO IN, Web: www.etrcindia.com : _ -
!SO 9001 2015 180 14001 2015 OHSAS 18001 : 2007 & NABL Accreditad Laboratory : Tc-5469

- _Test Report Ref No. ETRC/GW/5058/2024

APHA 24™ Ed. 2023-3120 B No
19 | Lead as Ph mgl) (P-OES) BDL _0.01 -10 0.01 Relaxation
20 | Total Chromium | mgh APHA 24 c%dozé]é? 31208 | gpL | 003-50 | 005 Rl o
T . APHA 24™ Ed, 2023-3120 B No
21 | Nickel as Ni mg! (ICP-OES) BDL 0.05-50 | 002 " Relaxation
' ' ' ““APHA 24" Ed. 20233120 B :
22 Arsenip as As mgf (ICP-OES) BDL 0.02-2.0 001 | - 005
BOL=Below Detectior Limit B EKD CF REPORT.

. ETRC warrants that all analytical work is conducted professionally In accordance with afl applicable standard laboratory practices and that this data reflects our bast
pitermpt to generate accwrate results for the sample, mantioned in the report as above,

»  The rasult celate ondy to the [tems tasted.

. ETRC does not assume any liability for any claims or damages relaled 1o the qualily of paramater analyzed in ihe results andfor the performance of the equipment
constiniting to the resuits.

« Al disputes subject to Lucknow jurisdiction.

+  Thisreport Is not to be reproduced wholly or In part snd cannct be used 25 evidence in the court of law and should not be used in any advertising media without our
special permission In writlng

Authorized Signatory
(Sandeep Kr Verma) {Ritu Garg)
Lab-incharge am

AMBEY PROCESSORS
(A Unit of Shree Radha Services Pvl.

f

i General Manager
Director/ Page 2 of 2

Reqd. Address: 4/57, Vipul Khand, Gomti Nagar, Lucknow - 226010 (U.P.} Mcb: 09897674227
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_ENWRONMENTAL AND TECHNICAL RESEARCH CENTRE @

Oﬂlce & Laburatory 2261, Vishwas Khand, Gomti Nagar, Lucknow- 226 040 (U.P)
: - . Emait ; ETRCGLTH@YAHOO.IN, Web: www.etrcindia,cam

150 sdoi :2015, 1SO 14001 : 2015, OHSAS 18001 : 2007 & NABL Accredited Laboratory ‘!’C-5469 '
ETRC/PMOS/TEST-REP/FT/45
TEST REPORT

WATER & WASTE WATER ANALYSIS

Test Report Ref No. ETRC/GW/5069/2024 | Date of Report: 13.01.2024
Name /Address/Type of Industry M/s Ambey Processors Private Limited
{A Unit of Shree Radha Services)
FL-2, Sector-13, GIDA, Sahjanwa Road
District: Gorakhpur {U.P.} - 273005
_ SAMPLE DETAILS
1 | Water/ Waste Water Ground Water § [ Packing Condition Sealed
2 | Sample Description _Boring No. 02 6 | Sample Collected By industry self
.3 | Sample received date | 08.01.2024 7 | Analysis Start Date 09.01.2024
4 | Sample Quantity 5.0 liters 8 | Analysis End Date 13.01.2024
JESTRESULT
. Ranqe of Indian Standard
o | TestParameter | Unit ProtocolTest Method Result | tosting 1°5°|°‘ 2012
i detection Desirable ; Permissible
1 [ Colour Hazen IS: 3025 (Part-4): 2021 <5.0 5 - 30 5 5
2 | Odour i 1S: 3025 (Part-5): 2018 Agreeabls | Qualitative | Agreeable . Agreeable
' th * : No
3 | pH - APHA 24" Ed. 2023-4500 H 7.3 1-14 6565 | poiaxation
4 | Turbidity NTU | APHA 24" Ed. 2023-21308 BOL 2-40 1 5
5 | gom sngg‘g;f"d g IS: 3025 (Part-16): 2023 3900 | 10-5000 | 500 2000
: 1$: 3025 (Part-40): 1961
6 | Calcium as Ca mgl Reaffimed; 2019 54.50 | 2.0-600 75 200
7 m;gnesium as mgh APHA 24" Ed. B2023-350{1! Mg, | 5438 0.1 - 200 30 :. 100
R - T = :
8 |Chlorideas CI | mgy | APPAZ4TEd 2023-4500CU 1 4g01 | 90.2000 | 250 : 1000
9 | Fluoride as F mgh | APHA 24" Ed. 20234500 FC | 026 | 0.02-50 10 ¢ 15
10 | Sulphate 28 SO, | mg/ APHA 24 ng 25023‘450“‘ 285 | 1.0-500 | 200 400
' 1573025 (Part-34). 1986 . No
11 |NitrateasNO, | mgl | " Reafimed: 2019 BOL | 10-70 | 45 Relaxation
{12 g':gg':"y # | mgn | APHA24"Ed.2023-2320B | 268.0 |20-1000 | 200 | 600
13 ::‘g;gg‘;""“’ mgl | APHA24™Ed.20232340C | 2240 | 50-800 | 200 . 600
et i
14 [ CopperasCu | mgi | APHA 24('50%’ oy 120 81 BoL |o003-10| 005 | 15
el APHA 24" Ed. 2023-3120 B No
15 |lron as Fe mg/l (ﬁ P-OES) BOL 005-20 |. 03 Relaxation
16 | Manganeseas | gy { APHA zij,‘fozgg)a“‘” 208 | @pL | 002-50 | 0.1 03
17 | Zinc as Zn mgn | APHA 2‘210%“02%3 31208 | 438 | 0.05-15 5 15
APRHA 24" Ed. 2023-3120 B No
18 | Cadmiumas Cd | mg/ {ICP-OES) BDL | 00520 | 0003 | oo otion

R
BEY PR OCESSO
(A Umt of ghree Radha Services Pyt

) //Z h“Page1o‘f1
/ A

) Mob 00887674227

Director/ General Manager
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENT RE

Oﬂ‘ica & Lahoratory: 2/261, Vishwas Khand, Gomti Nagar, Lucknow- 226 010 (U P).
S © " Emall: ETRCLTH@YAHOO.IN, Web: www.etrcindla.com
- ISO 9001 .2015 ISO 14001 2015, OHSAS 18001 ; 2007 & NABL Aocredited Laboralo:y

Test Report Ref No. ETRC/GW/5059/2024

APHA 24" Ed. 2023-3120 B No
_ 1_9 Lead as Pb _mgfl ('IﬁCP-OES) BDL 0.01-10 0.01 " Relaxation .
' . APHA 24" Ed, 2023-3120 B No
20 | Total Chromu._lm mgyl Etlﬁcp -OES) 8DL 0.03-50 0.05 | Relaxation
F afinboal e APHA 24" Ed. 2023-3120 B : No
21 | Nickel as Ni mgd (CP-OES) BDL 0.05-5.0 002 Relaxation
e 5 APHA 24™ Ed. 2023-3120 B
E Argenic as As mgi (ICP-OES) gDL. | 0.02-20 0.01 - D.08
BOL=Below Detection Limit
.... END OF REPORT........

. ETRC warrants that all anatytical work is conducted professionaily In accerdance with il appiicable standard laboratory practices and that this data reflecls our best
sttempt (¢ genamte accurate rasults for the sample, mentioned In the repant as above.

¢ The result relate only to the itemns tested,

. ETRC does not assume any llabllity for any claims or damages relsted 1o the gquality of parameter analyzed in the results and/er the performance of the egquipment
constituting o the results,

. All disputes subject o Lucknow Jurisdiction.

»  This report is hot to be reproduced wholly o7 in past and canncl be used aa evidence in The court of law and should not be used in any advartising media without our
spaclal permission in writing.

. Complain reglster Is avallable ir, our laboratory.

L0 .2 00D
Authorized Signatory
(Sandeep Kr Verma) {Ritu Garg)
Lab-Incharge QM

S
BEY PROCE
A lﬁ;\‘:{‘of ghree Radha

Page 2 of 2
_r (‘@pe_fa\ Manager

JEvE———

" Rend. Address; 4/57. Vioul Khand. é/ngl‘aqar S Dcknow - 226010 (U.P) Mob: 08897674227



NVIRONMENTAL AND TECHNICAL RESEARCH‘-CENTRE_
- mg ."‘ Laboratow -2/261, Vishwas Khand, Gomti Nagar, Lucknow- 2% 910 {U P) L

e - Email: ETRCLTH@YAHOQ.IN, Web: www.strcindia.com .
ISQ 9001 2015 ISC 14001 2015, OHSAS 18001 : 2007 & NABL. Accredited Laboratory

TC-5459

ETRC/PMO9/TEST-REP/FT/A5

TEST REPORT
_ WATER & WASTE WATER ANALYSIS
Test Report Ref No. ETRC/GW/5063/2024 Date of Report: 13.01.2024
Name /Address/Type of Industry M/s Ambey Processors Private Limited
(A Unit of Shree Radha Services)
FL-2, Sector-13, GIDA, Sahjanwa Road
District: Gorakhpur (U.P.) - 273005
SAMPLE DETAILS .
1 | Water/ Waste Water_ Ground Water 5 | Packing Condition Sealed
2 | Sample Description Boring No. 01 (SRS) 6 | Sample Collected By Industry self
| 3 | Sample received date 09.01.2024 7 | Analysls Start Date 00.01.2024
4 | Sample Quantity 5.0 liters 8 | Analysis End Date 13.01.2024
TEST RESULT
Range of Indian Standard
:: Test Parameter | Unit Protocol/Test Method Result 5?:&"3, 105‘30: 2012
. detection | Desirable | Permissible _
1 | Colour Hazen IS: 3025 (Part-4): 2021 <5.0 5-30 5 15
2 | Odour ’ - 1S: 3025 (Part-5): 2018 Agreeable | Qualitative | Agreeable | Agreeable
ih + No
3 | pH . - APHMA 24" Ed. 2023-4500 H _7.3 1-14 6.5-8.5 Relaxation
4 | Turbidity NTU APHA 24" Ed, 2023-2130 B BDL 2-40 1 5
[ Total Dissoived _ e i
' IS: 3025 (Part-40): 1991 ) :
6 . calclum as Ca mgfl Reaffirmed: 2019 76.95 2.0-600 75 200
- il i i
7 .Egnesium as mg/ APHA 24" Ed. B2023-35!{)0 Mg, 20.41 0.1 - 200 30 : 100
8 |ChlorideasCl | mg1 | APHA247Ed 20234500-Cl | - 30063 | 20.2000 | 250 1000
9 | Fluoride as F mgfi | APHA 24" Ed. 2023-4500 F"C 0.37 0.02-50 1.0 15
- L8
10 | Sulphateas SO, | mgn | APHA24 sgfééoza-zasoo- 15488 | 10-500 | 200 400
' iS: 3025 (Part-34). 1986 _ ' NG
_1 1_ Nitrate as N03 mg/] Reaffirmed: 2019 BDL 1.0-70 45_ _ Relaxation
12 gg‘gg‘:‘t’ 8 | mgl | APHA24"Ed. 202323208 | 2840 |20-1000 | 200 | 600
13 | TORINEINGSS | mgn | APHA24"Ed.2023230C | 2760 | 50-800 | 200 | 600
_ APHA 24" Ed. 2023-3120 B ;
14 | Copper as Cu mgfl ICP-OES) BDL 0.03-10 0.05 15
_ APHA 24" Ed. 2023-31208 - No
15 | Iron as Fe mgf (i!ﬁCP-OES) 0.051 0.05-20 03 Relaxation
. Manganese as APHA 24" Ed. 2023-3120 B
16 Mn mgfl {IIﬁCP-OES) BDL 0.02-50 0.1 0.3-
' APHA 24" Ed. 2023-3120 B
17 | Zinc as Z.n mg/l ICP-OES) 0.29 0.05-15 5 | 15
APHA 24" Ed. 2023-3120B No
{ 18 | Cadmium as Cd mg/l (1CP-OES) 0.05- 2.0_ 0.003 ! Relaxation
MBEY Page 1 of 1
o . (A Unitof St DY (S
Regd Address 4157 leul Khard cb 098976?422?

Directot/ General Manager
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Ofﬂce & Lahonlsory‘ 2i261, Vishwas Khand, Gomti Nagar, Lucknow- 226 ¢10. (U P)
o - Emall : ETRCLTH@YAHOO.IN, Web: www.strcindia.com :
Lot ISO 9001 2015. IS 14001 : 2015, OHSAS 18001 : 2007 & NABL Accredited Lahoratory

Test Report Ref No. ETRC/GW/5063/2024

- APHA 24" Ed. 2023-3120 B N6~
19 | Lead as Pb mgh (cP-0ES) BOL | 0.01-10 | 0.01 Rl
20 | Total Chromium | mgn | APHA 2‘% C’f,‘szgszf" N208 | oL |o03-50! 005 | o MO
T APHA 24" Ed. 20233130 B No
121 Nlck_el as Ni mgl! (ICP-ES) BOL | 0.05-50 0.02 Relaxation
22| Arsenicas As | mgn | APHA2¢ EAZ0S3120B | gpi ) 00220 | 001 | -oos
~@DL=Bwlow Datacton Linii e '

+«  ETRS wamants that all analytical werk is conducted professionally in acoordance with all applicable standard Isboralory practicas and that this data reflects cur bast
attempt to generate ascurate results for the sample, mentioned In the report as above.

«  The result selate only to the items tested.

+ ETRC doas not assume any liabllity for any claims o damages related 10 the quality of parameter analyzed in the resulls and/or the performance of the aguipment
constituting tathe resulis,

+« Al disputes subject to Lucknow jurisdiction,

. This report iz not 10 be reproduced wholly or in part and cannot be used as evidence in the court of taw and should not be used In any advestising media without our
spetial permission in wiiting.

- Complsin reglster 15 avallable In our laboratory.

” Pyl . ‘Jﬂw
Aut gnatory Authorized Signatory
{Sandeep Kr Verma) {Ritu Garg)
Labdncharge vl

AMBEY PR
(A Unit of Shree Radic'tg Servi

c

Page 2 of 2

. Director/ Generat. Man

Seranat Kb cmmnars s ey T i nbarer

Regd Address 4.-’5? thur Khand Gumtl Nagar Lucknow - 226010 (U.P.) Mob: %g ?674227
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N E_MHRONBENTAL AND TECHNICAL RESEARCH CENTRE

- Office: Lahoramry '2/261, Vishwas Khand, Gomt Nagar, Lucknows 226 010 {U. P}
o . Emall; ETRCLTH@YAHOO i, Web: www.etrcindia.com.
E |SOI 9001.2015 ISO 14001 2015 OHSAS 18001 : 2007 & NABLAecredlhec[ Laboratory

ETRC/PMOY/TEST-REP/F/45
TEST REPORT
WATER & WASTE WATER ANALYSIS *

Regd Address 4!57 Vipul Khand

(A Umt of Shree Radha Serwces Pvt L

Director/ General Manager

Test Report Ref No. ETRC/GW/5064/2024 Date of Report: 13.01.2024
Name /Address/Type of Industry M/s Ambey Processors Private Limited
(A Unit of Shree Radha Services)
FL-2, Sector-13, GIDA, Sahjanwa Road
District: Gorakhpur {U.P.) - 273005
SAMPLE DETAILS
{1 ] Water/ Waste Water Ground Water 5 | Packing Condition Sesled .
2 | Sample Description Boring No, 02 {SRS) 6 | Sample Collected By industry self
3 | Sample received date | 09.01.2024 7 | Analysis Start Date 09.01.2024
[4 ] Sample Quantity | 5.0 liters 8 | Analysis End Date 13.01.2024 _
TEST RESULT
_ Ranqe of Indian Standard
Sr. Test Paramater Unit Protocol/Test Method Result testing 10500: 2012
No. flimitof [ T oermiasib]
detection | - ooravie . Fermissible
1 | Colour .| Hazen I1S: 3025 (Part-4): 2021 <5.0 5-30 5 : 15
2 | Qdour - 18: 3025 (Part-5): 2018 Agreeabls | Qualitative | Agreeable = Agreeable
th " : No
3 [pH - APHA 24" Ed. 2023-4500 H _ 7.6 1-14 6.5-8.5 Relaxation
"4 | Turbldity “NTU | APHA 24" Ed. 2023-2130 B BDL 2-40 1 5
| Total Dissolved ' ) .
] Solids (TDS} mg/l IS: 3025 (Part-16); 2023 418.0 10 - 5000 500 2000
- ' IS: 3025 (Part-40): 1991 '
6 | Calciumas Ca mg/l R egfﬁrme d: 2019 68.93 2.0-600 75 200G
7 :;;gmlum as mg APHA 24" Ed .32023—3500 Mg, 24.3 0.1 - 200 10 100
g i -
8 | ChiorideasCl | mgn | APRA24TEd 2023-4500-Cl 1 5905 | 20.2000 | 250 1000
9 | Fluoride as F mg/l | APHA 24" Ed, 20234500 FC | .24 0.02-5.0 1.0 1.5
TH
10 | Sulphate as §0, | mgn | APHA24 8335.2223'4500' 1528 | 1.0-500 | 200 400
IS: 3025 (Part-34); 1986 ' No
|1 [NitrateasNO, | mof Reaffirmed: 2019 BoL | 10-70 45 Refaxation
12 g':gg’:“" as mgit | APHA 24" Ed.2023-2320B | 2720 |20-1000 | 200 600
13 ::‘g;gg‘:'“‘” - mgl | APHA24"Ed.2023-2340C | 2720 | 50-800 | 200 600
. APHA 24" Ed. 2023-3120 B
14 Copper as Cu ) mg/l _ (jPP-OES) BDL 0.03-10 4.05 1.5
APHA 24" Ed. 2023-3120 B No
15 | lron as Fe mgi ({IECP—OES) 0.122 0.05-20 0.3 Relaxation
| Manganese as | APHA 24" Ed. 2023-3120B . B . ,
16 Mn mgh ICP-OES) 0.10 9.02-50 Q.4 | 0'3.
APHA 24" Ed. 2023-3120B ' ' !
17 | er_lc.as Zn mg/t (mCP-OES) 0.23 0.05-15 5 15
APHA 24" Ed. 2023-3120 B f No
18 | Cadmium as Cd. . mgfl (ICP-OES) BDL 0.05-20 0.003 | Relaxation
MBEY PROCESSORS Page 1 of 1

) ﬁh: 00897674227
L |
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o Ofﬂcs & l.ahoratory 21261, Vishwas Khand, Gomti Nagar. Lud(now 226 010 (U PJ
o Email : ETRCLTH@YAHOO IN, Web: www.etrcindia.com. o
'ISO 9001'2015 180 14001 2015, OHSAS 18001 : 2007 & NABL Accredited Laboratory .

Test Report Ref No. ETRC!GW!5064!2024

APHA 24" Ed. 2023-3120 B : No
| 19 | Load as Pb mg/! (ICP-0ES) BOL | 001-10 001 pelavation
APHA 24" Ed. 2023-3120 B No
20 | Total Chromium | mgf (mCP-OES | 8oL 0.03-5.0 0.05 Relexation
) APHA 24" Ed. 2023-3120 B No
| 21 Nickel as Ni mgfl (ILCP-OES) BDL 0.05 50 0.02 Relaxation
22 | Arsenicas As | mgn | APHA 2%02362232?.3120 B | BoL |o002-20]| o001 |00
LBEL‘-Ealow Detaction Limit
s END OF REPORT....00e

«  ETRC wamants that all analytical work ia condusted prafessionally in accordance with afl applicable standard laboratory practices 2nd that this data reflects our best
atternpt to genecate accurate resuits for the sampls, mentioned In the report as above.

s The result relate only to tha ltems teated.

*  ETRC does not assume any Iiabillty for any clatms or damages related o the quality of parameter analyzed in tha resulls andfor the performance of the equipment
constituting to the resuits.

- All disputas subject to Lucknew jurisdiction,

- This report is nat to be reproduced wiwlly or in part and cannol be used as evidence in the court of law and shoutd not be used In any advertising media without cur
special permission in witing,

+  Complain register is avallable in our laboratery.

-

Authorized Signatory

Authe f{ ignatory
(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge Qam

AMBEY PRO S& '
(A Unit of Shree Radha(’:SeErwwﬁ;\. :

trector/ General Manager Page2ol2

BT HIE SO LN SR

Reud Address: 4/57, Vioul Khand Gomti Naqar Lucksiow - 226010 (U P Mab: 09897674227
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ENVIRONMENTAL AND TECHNICAL RESEARCH CENTRE

Ofﬂcn & Laboratory: 2/281, Vishwas Khand, Gomti Nagar, Lucknow- 226 010 (U.P)
. Email : ETRCLTH@YAHOO.IN, Web: www.etrcindia.com : .
ISO 9001 2015. ISO 14001 : 2015, OHSAS 18001 : 2007 & NABL Accredited Laboraﬁory Tc-5469 s

ETRC/PMOS/TEST-REP/FT/45
TEST REPORT
WATER & WASTE WATER ANALYSIS

Test Report Ref No. ETRC/GW/5060/2024 Date of Report: 13.01.2024

Name /Address/Type of Industry M/s Ambey Processors Private Limited
(A Unit of Shree Radha Services)

FL-2, Sector-13, GIDA, Sahjanwa Road
District: Gorakhpur {U.P.} - 273005

SAMPLE DETAILS
1 | Water/ Waste Water Waste Water 5 | Packing Condition Sealed
2 | Sample Description____| Inlet 6 | Sample Collected By Industry self
3 | Sample received date | 09.01.2024 7 | Analysis Start Date 00.01.2024
4 | Sample Quantity 2.0 liters 8 | Analysis End Date 13.01.2024
TEST RESULT
Sr. . Range of testing
No. Test Parameter Enit Protocol/Test Method Result Jlimit of detection
1 | Colour . Hazen IS: 3025 {Part-4): 2021 10 5-100
2 [.pH . - | APHA 24" Ed. 2023 - 4500H" | 6.6 1-14
3 a"l;’s')n'ss"""’" Solid moA |  IS:3025 (Part-16): 2023 | 1370.0 10 - 40000
4 F?;g‘, Suspended Solid mgl | APHA 24" Ed. 2023-2540D | 741 5.0 - 20000
‘Bio chemical Oxygen IS 3025 (Part-44). 1993
S | Demand (BOD} mgf Reaffirmed: 2019 280.0 1.0 - 150000
Chemical Oxygen Demand [S: 3025 (Part-58): 2006
6 | {cop) mg# Reaffirmed: 2002 1126.08 2.0 - 600000
- Th
7 | Oil & Grease mgn | APHA24TEd 2023-5520 | g4 5.0 - 200
8 g‘:::‘gl'_‘l‘; Compound (as mg | APHA 24"Ed. 2023-5530 C | 0.443 0.001 - 0.008
| Ammonia {as total APHA 24" Ed. 2023 - 4500- .
9 | ammonia-N) mgil NH, 1141 0.5-5.0
10 | Sulphide as H,S mgn | APHAZE"Ed 20234500 4 g go 0.04 - 800
. ' APHA 24" Ed, 2023 - 3120 B )
11 | Total Chromium mg/ (ICP-OES) BDL D.03 - 300
" BOL = Below Detection Limit '

ssuvessrs END OF REPORT....00
. ETRC warranis that all analytical wark is condusted professionally in accordance with ali applicable standard laboratery practices end that this data
reflects our best attempt to generate accurale results for the sample, mentioned in the report as above.
+  The rasult relate only 1o tha items testad,
»  ETRC does not assume any labillty for any clalms or damages related to he quality of parameter analyzed in the results and/or the performance of the
equipment constituting to the resulta.
. All digputes subject to Lucknow jurisdiction,
- Thiz report Is not to be reproduced whally of in part and cannct be ysed as evidence in the court of law and shouid not be used in any advertising
media wilhout our spacie! permission In writing.
apister is available in cur laboratory.

- Q5Rus e
Authorized’Signatory Authorized Signatory
{Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge am
AMBEY PROCESS
{A Unit of Shree Radha Servicg
- A | -’-.—.-—-.-. \\\\\
Read. Address: 4/57, Vipul Khand, : 09897674227

Director/ General Manager
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ENV IRONMEN TAL AND TECHNICAL RESFARCH CEI

Office & Laboratory: 2/261, Vishwas Khand, Gomti Nagar, Lucknow— 226 k(4] {U B}
Email : ETRCLTH@YAHOO IN, . Web: www.etrcindia.com

R e ISQ 8001:2015, ISO 14001 ; 2015, OHSAS 18001.: 2007
An Appmvad Laboratory from Mmlslry of Environment, Forest and Climate change, Govt. of India under EPA 1986

ETRC/PMO9/TEST-REP/FT/45
TEST REPORT
WATER & WASTE WATER ANALYSIS

'l'ost Report Ref No. ETRC/GW/5060/2024 Date of Report: 13.01.2024
| Name /Address/Type of Industry M/s Ambey Processors Private Limited
(A Unit of Shree Ratha Services)
FL-2, Sector-13, GIDA, Sahjanwa Road
District: Gorakhpur (U.P.} « 273005

SAMPLE DETAILS
1 | Water/ Waste Water _Waste Water 5 | Packing Condition Sealed
|2 | Sample Description Inlet 6 | Sample Collected By Industry self
'3 | Sample received date 00.01.2024 7 | Analysis Start Date 09.01.2024
4 | Sample Quantity 2.4 liters 8 | Analysis End Date 13.01.2024
TEST RESULT
S ' Range of testing
No. Test Parameter Unit Protocol/Test Method Result flimit of detection
1 | SAR _ % - 25.30 -
vrvsens END OF REPORT.......0.

+  ETRC warrants thal all analytical work is conducted prafessionally in accordance with all applicable standard laborsiory praciices and ihat this data
reflects our best attempt to generate accurale resulis for the sample, menlicnad in the report as above.

¢ The result relate only 1o the lfems tested.

- ETRC doss ol assumeg any liabiity for any dlaims or damages refatad 10 the quality of parameter analyzed in the results andior the performance of the
aquipment constituling te the rasulls.

- A disputes subjest to Lucknow jurisdiction,

+  This repori Is not 1o ba reproduced wholly or In part and canmat be used as evidenca in the court of law and should not be used In any advertising
media without cur special permisslon (n wriling.,

s Complaln register is available in our laboralory.

(s d K ] ) Auth?al;edssmr;atory
an eep r Verma u Garg
Lab-Incharge Qam

PROCESSORS

(A Unitof Shree Radha Services

irector/ General Manager

Regd. Address: 4/57, Vipul Khand, Gomti Nagar, Lucknow 226010 {U. P} Mob: 09897674227
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] ENVIRON MENTAL AND TECHNICAL RESEARCH CEN TRE

Ofﬂea & l.aboratory 21261, Vishwas Khand, Gomti Nagar, Lucknow- 226 010 ury

e Email : ETRCLTH@YAHOOQ.IN, Web: wwwetrdndia.com -
. ISQ 9001 2015, IS0 14001 : 2015, OHSAS 18001 : 2007 & NABL Accredited Labaratory

ETRC/PMOS/TEST-REP/FT/45
TEST REPORT
WATER & WASTE WATER ANALYSIS

Test Report Ref No. ETRC/GW/5062/2024 Date of Report: 13.01.2024

| Name /Address/Type of Industry M/s Ambey Processors Private Limited
(A Unit of Shree Radha Services) _
FL-2, Sector-13, GIDA, Sahjanwa Road
District: Gorakhpur {U.P.} - 273005

SAMPLE DETAILS

1 [ Waler] Waste Water Waste Water § | Packing Condition Sealed
_2 | Sample Description SRS Inlet 6 | Sample Collected By industry self
3 | Sample received date | 09.01.2024 7 | Analysis Start Date 09.01.2024
4 | Sample Quantity 2.0 liters 8 | Analysis End Date 13.01.2024
TEST RESULT
Sr. . Range of testing
No. | Test Parameter Urnit Protocol/Test Method Result Rimit of detection
1 | Colour T Razen | 15- 3025 (Part-4): 2021 56 5-100
2 | pH T _ | APHA 24" Ed. 2023 -4500H° | 7.2 114
3 I.;’gg)n'”d"d Solid mgl | 183025 (Part-16): 2023 | 796.0 10 - 40000
4 Z.I?s“;ls“""“"“' Solid mgh | APHA 24" Ed. 2023-2640 D | 130.4 5.0 - 20000
Bio chemical Oxygen 1S 3025 (Part-44): 1993
5 | pemand (BOD) mofi Reaffirmed: 2019 95.0 1.0 - 150000
" Chemical Oxygen Demand [S: 3025 (Part-58): 2606 ' '
6 | (con) mgfl Reaffimed: 2022 620.16 2.0 - 600000
7 | Ol & Grease mgn | APHA247Ed 2023-5520 | gpy 5.0 - 200
8 g‘:;:g:_‘]‘)‘ Compound{as | 1 | APHA 24" Ed. 2023-5530C | 0.395 0.001 - 0.005
Ammonia (as total APHA 24" Ed. 2023 - 4500-
9 | ammonia-N) mgl N 11.044 0.5-5.0
10 | Sulphide as H,8 mgn | APHAZ4TEQ2023:4500- | g4 0.04 - 800
. - APHA 24" Ed. 2023 - 31208 | | ' '
11 | Total Chromium mgl - (1GP-OES) BDL 0.03 - 300
BOL = Below Detection Limbt

-.END.OF REPORT....c...

. ETRC warrants that sl analytical work |5 conducted professtcmally in accardance with all applicable standard laboratory practices and that this data
reflects gur best atlernpt to generate accurate results for the sample, mentioned fn the report as above,

. The result rglate enly to the fems tested.

«  ETRC does not assume any liabllity for any claims or damages related to the quality of parameter analyzed in tha results snd/or the pacformance of the
equipment constituting to the results.

. All disputes subject 2 Lucknow jurisgiclion.

. This report Is not to be reproduced whaliy or In part and cannot be used as evidence in the court of law and should nat be used In any adventising
medla without our speclal permission in wiiting.

v Complain register is available in our laboratory.

AN
ra d |( V : Auth?g;ed Giigl;atory
n aep r Verma u Garg
Lab-Incharge aM

MBEY PROCESSORES
(A lﬁ:ﬂt of Shree Radha Semces Pvt

Director/ General Manager
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ENVIRONMENTAL AND TECHNICAL RESFARCH C

Office & Laboratory: 2/261, Vishwas Khand, Gomtu Nagar, Lucknow- 226 010 (UHP}
Ernail : ETRCLTH@YAHOO iN;  Web: www.atrcindia,com

AR IS0 9001:2015, ISO 14001 : 2015, OHSAS 18001 : 2007
' An Appmved Laboraiaory from Mmistry of Enwronmeni Forest and Climate change, Govt nf Indla undar EPA 1936 .

ETRC/PMO9/TEST-REP/FT/45
TEST REPORT
WATER 8 WASTE WATER ANALYSIS

Test Report Ref No. ETRC/GW/5062/2024 Date of Report: 13.01.2024 ;
Name /Address/Type of Industry M/s Ambey Processors Private Limited
{A Unit of Shree Radha Services)

FL-2, Sector-13, GIDA, Sahjanwa Road
District: Gorakhpur (U.P.} - 273005

SAMPLE DETAILS

1 | Water/ Waste Water Waste Water 5 | Packing Condition Sealed
2 | Sample Description SRS injet 6 | Sample Collected By industry self
| 3 | Sample received date | 09.01.2024 7 | Analysis Start Date 00.01.2024
4 | Sample Quantity | 2.0 liters 8 | Analysis End Date 13.01.2024
TEST RESULT

Sr. Range of tésting

No. Test Parameter Unit Protocol/Test Method Resuit 1 Jlimit of detection
1 | SAR % - 128 -

weenne ENDOF REPORT........

. ETRC wairants that ali analylical work is conducted professionally in accordance with ah applicable standard laboratory practices and that this data
reflects our best attempl 10 generate accurate results for the sample, mantioned In the report as above.

. The result relate only to the items tested,

- ETRC dossnot assgre any Hability-for-any clalms o damages relaled 1o e guality of parameter analyzed in the results andforihe peiformance of the

equipment constituting to the results,

. Al disputes subject to Lucknow jurisdiction.

o . This report is rot to ba reproduced wholly or in pari and cannot be used as evidence In the court of faw and should not be used In any advertising
media without our special permission i writing,

«  Complain register iz available in cur laboratory.

A3
gnat Authorized Signatory
{Sandeep Kr Verma) {Ritu Garg)
Lab-Incharge am

AMBEY PROCESSORS _
{A Unit of Shree Radha Services P

Regd Address 4:‘57 Vipul Khand, Gomti Nagar, Lucknow - 226010 {U.F) Mob: 09887674227
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TEST REPORT

Ofﬂca & Llhoratnry 21281, Vshwas Khand, Gomii Nagar, L.ucknow- 226 010 (U P} :
.+ . Emall :ETRCLTH@YAHOO.IN, Web: www.etrcindia.com
ISO 9001 2015 ESO 14001 2015, OHSAS 18001 : 2007 & NABL Amdiled Laboratory '

ETRC/PMO9/TEST-REP/FT/45

WATER & WASTE WATER ANALYSIS

Test Report Ref No. ETRC/GW/5061/2024

Date of Report: 13.01,2024

Name /Address/Type of Industry

M/s Ambey Processors Private Limited

(A Unit of Shree Radha Services)
FL-2, Secter-13, GIDA, Sahjanwa Road
District: Gorakhpur {U.P.) - 273005

SAMPLE DETAILS
1 | Waler/ Waste Water Waste Water B | Packing Condition Sealed .
2 | Sample Description Qutlet § | Sampie Collected By Industry self
3 | Sample received date 09.01.2024 7 | Analysis Start Date 00.01.2024
4 | Sampie Quantity 2.0 liters ) % | Analysis End Date 13.01.2024
TEST RESULT
Sr. . Range of testing
No. Test Parameter Unit ProtocolTest Maethed Result Mlimit of detection
| 1 | Colour Hazen IS: 3025 (Part-4): 2021 <5.0 5-100
2 |pH - APHA 24" Ed. 2023 - 4500H 7.7 1-14
Total Dissoived Solid . T _
3 | (tps) . mg/ 1S: 3025 (Part-16); 2023 1118.0 10 - 40000
4 E,.";;'ls“s"‘“d“ Solid mail | APHA 24" Ed. 2023-2540D | 13.8 5.0 - 20000
Bio chemical Oxygen IS 3025 (Part-44). 1893 R
5 | pemand (BOD) mg/l Reaffirmed: 2019 22.0 1.0-150000
Chemical Oxygen Demand IS: 3025 (Part-58): 2006
6 {COD) mg/h Re ag_ rmed: 2022 183.6 2.0 - 600000
7 | Oil & Gresse mgn | APHAZ247Ed 2023-5520 | pgpy 5.0 - 260
8 E‘:ﬁ:‘gﬁj Compound (as mgh | APHA 24" Ed. 20235530 C | BDL 0.001 - 0.005
‘Ammonia {as total APHA 24" Ed. 2023 - 4500- )
9 | ammonia-N) mg/l NHoF 0.705 0.5-5.0
10 | Sulphide as .S mgn | APHA247E42023-4500- | gpy 0.04 - 800
APHA 24™Ed. 2023 - 3120 B '
11 | Total Chromium mg/ (ICP-OES) BDL 0.03-300

BOL=

Betow Deteclion Limit

s END OF REPORT..onrn

ETRC warrants thal all analytical work is conducted pr‘;\:;;sicnally in acoordance with all applicable standard aboratery practices and thal this dats
reflects our best atlempt lo generate accurate results for the sample, mentioned fn the report as above,

The result refate only ko the items tasted.

ETRC does not assume any lfability for any elaims or damages related to the quality of parameter analyzed in the rasults and/or the performence of the

equipment constituting te the results.
Al disputes subject to Lucknow Jurisdiction,

This report i5 not 1o be reproduced wholly or in part and cannct be used as evidence in the court of law and should niot be used in any adverllsing

media without our special permission in writmg,
. Complain regisjer is available in our laboratory,

2552073

Authorized Signatory
(Sandeep Kr Verma) (Ritu Garg)
Lab-Incharge aM

AMBEY PROCESSORS
{A Unit of Shree Radha Services Pvt.

Read. Address:; 4/57, Viput Khand; Gomti

irector/ General Manager
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ENVIRONMENTAL AND TECHNICAL RESEARCH CE

- Office & Laboratory: 2/261, Vishwas Khand, Gomtl Nagar, Luckiow- 226 010 (U P}
Emad : ETRCLTH@YAHOO.IN, . Web: www.etreindia.cam
: S 150.9001:2015, ISO 14001 : 2015, OHSAS 18001 : 2007 -
-An Approved Laboratory from Mumsw of Enwronment Furast and Climate change, Gowt. of India under EPA 1938

ETRC/PMO0S/TEST-REP/FT/45
TEST REPORT -
WATER & WASTE WATER ANALYSIS

Test Roport Ref No. ETRC/GW/5061/2024 Date of Report: 13.01.2024

Name /Address/Type of Industry M/s Ambey Processors Private Limited
(A Unit of Shree Radha Services)

FL-2, Sector-13, GIDA, Sahjanwa Road
District: Gorakhpur (U.P.} - 273005

SAMPLE DETAILS
1 | Water/ Waste Water Waste Water 5 | Packing Cendition Sealed
| 2 | Sample Description Outlet 6 | Sample Collected By Industry self
'3 | Sample received date | 09.01.2024 7 | Analysis Start Date 09.01.2024
4 | Sample Quantity 2.0 liters 8 | Analysis End Date 13.01.2024
TEST RESULY
sr. . Range of testing
No. Test Parameter Unit Protocol/Test Method Result Nimit of detection
1 |{ SAR % - 22.25 -
v END OF REPORT. ...

. ETRC warranits ihat all analytical work is conducted professichally th accordance with all applicable stendard laboratory practices and thal this data
reflects our best attempt to genserate accurate resulls for the sample, mentioned in the report as above.
»  The result refate orly ta the tems tested.
~»  ETRC dooes not sssumy-any lisbility for-any claimes-or damages related 1o the qualily of-paremeter-aralyzed in-the results andfor the performance of the
equipment consttuting o the rasults,
. All disputes subject to Lucknow jurisdiction.
«  This report is not to be reproduced whally or in part and cannot ba usad as avidenca in the cotrt of law and shouid not be used n any adverllsing
media without our special permiselon in writing.
«  Complain register i3 available in our laboratory.

‘2}_9_,_; Sg03
Authorized Signatory
{Ritu Garg)

QM

(Sandaep Kr Verma)
Lab-incharge

AMBEY PROCESSORS
{A Unit of Shree Radha Seqvices Pvt.

Director/ General Manager

Regd Address: 4/57, Vipul Khand, Gomti Nagar Lucknow - 226010 (L.P.) Mob: 09897674227




BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
(Original Application No. 432 of 2023}

IN THE MATTER OF:

Radhey Shyam Sehara ..... Applicant

Versus
State of Uttar Pradcsh &Ors. .+ Respondents

KNOW ALL to whom lhosc present shall come that I, Santosh Parikh aged about 65 years S/o Sh.
Ravadhan Parikh, dircetor of M/s AmbeyKapada Udyog (M/s Ambey Processors) having its Unit at: FL-2
& FL-3, Scctor-13, GIDA, Sahjanwa Road, Gorakhpur (U.1%) (the Respondent No.6 herein)do hereby
appoint: -

ANUBHAV ANAND ARON, ABHINAY ANAND (Advocates)
A-901, Apex Golf Avenue, Sector-1, Greater Noida West, U.P. — 201 306
Mob: 9811764256; 9582416270; E-mail: abhinav.legal@gmail.com

He er calied the Advocate) to be my/our Advocate in the above noted case authorize him:-
« To act, appear and plead in the above noted case in this Tribunal/Court or in any other Tribunal/Court
s in which the same may be tried or heard and also in the appellate Court including the High Court

subject ta payment of fees separately for cach Coutt by me/us.

e To sign, file, verify and present pleadings, appeals cross-objections or petitions for execution review,
revision, withdraw, compromise or other petitions or affidavits or other documents as may be deemed
necessary or proper for the prosecution of the said case in all its stages subject to payment of fees for
each stage.

»  To file and take back documents, to admit and/or deny the documents of the opposite party.

e To withdraw or compromise the said case or submit 1o arbitration any differences or disputes that
may arise touching or in any manner relating 1o the said case,

* To take execution proceedings.

»  The deposit. draw and receive money, cheques, cash and grant receipts hereof and to do all other acts
and things which may be necessary to be done for the progress and in the course of the prosecution of
the said case.

« To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and:
authority hereby conferred upon the Advocate whenever he may think fit to do so and sign, the power
of attorney on our behalf,

+  And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his
substitute in the matier as my/our own acts, as if done by me/us to afl intents and purposes,

+  And I/We undertake that I/'We or my/our duly authorized agent would appear in court on all hearings

. and will inform the Advocate for appearance when the case is called,

s And ¥We undersigned do hereby apree not 10 hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate, which he shall receive and retain for himself,

¢  And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by
me/us 10 be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee setiled is only for the above case and
above Counl. | /We hereby agree that once the fees are paid, I/We will not be entitled for the refund

of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee
shall be paid again by me/us.

IN WITNESS WHEREOF l/we do hereunto set myfour hand to these presents the contents of whi
have been understood by me/us on phis day of2024.

Accepted subject to the terms of the,feégs &y

AN V ANAND ARON & ABH ANAND

(D/1848/2003) (D/762/2007)
(Advacates)

Client

| AMBEY'PROICESSORS
AUrit of Shree Radha Services Py,
( FL?2 FL3 Sector-13, GlDAm*)

f‘nrabhmu ATAAdA
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W Gma“ Abhinav Anand <abhinav.legal@gmail.com>
Changed Reply - Respondent No.6 (O.A. No. 432 of 2023)

1 message

Abhinav Anand <abhinav.legal@gmail.com> Tue, Apr 2, 2024 at 3:10 PM

To: thpkmt@gmail.com, csup@nic.in, ccogida-up@up.gov.in, dmgor@nic.in, ms@uppcb.com
Sir /Madam,’ §

Kindly find attached herein the PDF copy of the Changed Reply to be filed by M/s Ambey Kapada Udyog - Respondent No.6 before
Hon'ble National Green Tribunal, New Delhi in O.A. No. 432 of 2023 (Radhey Shyam Sehara Vs State of U.P. & Ors.)

Regards,
Abhinav Anand

(Advocate)
Mob: 9582416270

.@ Reply - R6 (OA No. 432 of 2023).pdf
11508K



